
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 
NEW DELHI 

ORIGINAL APPLICATION NO.693 OF 2023 

SUOMOTO "POLLUTION CONTROL BOARDS ARE WEAK LINK" 

COMPLIANCE REPORT IS FILED BY THE ANDAMAN AND NICOBAR 

POLLUTION CONTROL COMMITTEE IN PURSUANCE OF THE DIRECTIONS 

ISSUED BY THIS HON'BLE TRIBUNAL 

That the present compliance report is fi led by the Andaman and Nicobar Pollution 

Control Committee as per the directions of this Hon'ble Tribunal. The details of 

Vacancies, Sanctioned Posts and filled post are given below: 

1. Status of Vacancies and Human Resource Augmentation 

A. Sanctioned and Filled Posts 

i. The status of all sanctioned positions of ANPCC is given in Table -1 . 

ii. The contractual appointments have been made for technical positions in 

compliance with the Performance Audit Report of CPCB and the Scheme -

Control and Monitoring of Pollution (to meet audit and operational needs). 

B. Current Status (Till September 2025) 

a) Sanctioned & working strength (Referenced as Annexure I) 

T', . ;r:t J,J 

The Sanctioned Strength w.r.t Scheme - Control and Monitoring of Pollution, 

includes the following posts tabulated as under (As per Andaman and Nicobar 

Ad ~nistration Order No 626 dated 23-02-2009): 
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Table -1 

Category of Post Type of Post Designation Sanctioned Post 
Post Filled 

Scientific & a) Direct Member 01 01 [1] 
Technical Secretary 

Technician 01 01 
Law Officer 01 01[2] 

b) Promotion - 0 0 

c)Deputation Environmental 01 01 
Engineer 

Other than a) Direct Lab Attendant 01 01 

Scientific & Peon 02 02 
Technical Sweeper 01 01 

b) Promotion - 0 0 

c)Deputation - 0 0 
I 

Total 08 08 

[1] Filled on additional charge. 

[2] The Law Officer appointed on a contractual basis has submitted their resignation, 

and the relevant file is currently under review. Upon acceptance of the resignation 

and declaration of the post as vacant, a vacancy notice will be issued to initiate 

the recruitment process. Law Officer from Litigation Section is attached to ANPCC 

for legal matters. 

b) Additional Staff: 

i. The Central Pollution Control Board (CPCB) conducted a Performance 

Audit of ANPCC on 18-19 June 2019, citing a lack of adequate sanctioned 

posts for the proper functioning of ANPCC. 

ii. Pursuant to the audit, ANPCC engaged the following staff (Table 2) on a 

short-term contract basis to temporarily strengthen the department in the 

,..---,,: ,:r"i;f 

absence of sanctioned posts and renewed based on performance (Order 

No 408 dated 28-02-2025). 
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• " ~ nlili:! 

Table-2 

S.No Designation of posts (On contract) [3] In 

Position · 

1 Scientist 01 

2 Jr. Environmental Engineer 01 

3 Jr. Scientific Assistant 01 

4 Computer Assistant 02 

Total 05 

[3] Recruited on contract, based on recommendations of committees 

(Performance Audit Report). 

iii. Considering the need of functional laboratories for compliance of provisions 

prescribed under Water (Prevention and Control of Pollution) Act, 197 4, and 

the Air (Prevention and Control of Pollution) Act, 1981, the ANPCC recruited 

the following staffs (Table-3) on short-term contract basis through under the 

central sect9r scheme "Control of Pollution" under the sub-component 

Assistance for Abatement of Pollution (Order No. 57 dated: 16th May, 

2025). 

Table-3 
-

S.No Designation of posts (On contract) [4] In 

Position 

1 Scientist 01 

2 Accountant 01 

3 Jr Lab Assistant 01 

4 Jr. Scientific Assistant 01 

5 Field Assistant 02 

Total 06 

[4] Recruited on· contract, based on Central Sector Scheme . 
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iv. Despite challenges like less willingness of the applicants due to remoteness 

of this UT & diverse opportunities in mainland like higher studies etc. , 

ANPCC remains committed in maintaining adequate staffing and 

strengthening its technical capacity in line with statutory obligations and 

complying with the directives of the Hon'ble Supreme Court of lnd!a, 

Hon'ble NGT, and CPCB. 

2. Laboratory Infrastructure and Analytical Capacity: 

A. Laboratory upgrades 

~TT'7J'! 

i. The ANPCC is having a dedicated laboratory within the premises of the 

Department of Science & Technology, Dollygunj, Sri Vijaya Puram, South 

Andaman, A&N Islands. 

ii. Strengthening with additional facilities for analysing water & wastewater 

parameters in addition to in-house facilities & meeting the requirements of 

these islands, ANPCC has signed an MoU with NIOT, which enables the 

department to analyse & monitor more parameters. However, to make its in 

house lab fully functional, ANPCC is in the process of procuring additional 

equipmenU chemicals (Annexure II). 

iii. Mandatory parameters of water & air quality are done through the in-house 

facilities & equipment (Annexure Ill). 

iv. All the annual repair & maintenance of the Laboratory building (Civil & 

Electrical works are being done through the Andaman Public Works 

Department (APWD)). 

v. ANPCC is actively addressing the difficulties and taking appropriate 

measures to ensure project progress, despite hindrances like the non­

availability of suppliers for the laboratory equipment, chemicals, and 

addressing the repair/maintenance. Most of the times, bidding has to be 

reworked and done due to non participation (vendors face higher 

transportation costs, hence, expensive for them). 
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B. NABL-Accredited Labs 

Islands are already having the services of 03private labs having NABL accreditation 

which are being utilized by Industrial units/Institutions/departments for legally 

mandated analyses as per EPA Rules. However, ANPCC will apply for accreditation 

once the lab is fully functional & set up. 

3. Quality Assurance and Compliance: 

A. Monitoring Protocols 

i. All routine environmental monitoring activities are being conducted using 

available in-house and NIOT resources. 

B. Laboratory Capabilities: 

i. ANPCC currently analyses ambient air quality parameters, including 

Nitrogen Dioxide (NO2), Sulphur Dioxide (SO2), Particulate Matter (PM10, 

PM2.5), Ammonia, and Noise Level monitoring throug_h the Continuous 

Ambient Air Quality Monitoring Station (CAAQMS) with meteorological 

data. 

4. Quality and Collaboration: 

i. The required capacity building through hands-on training for the laboratory 

scientific staff of ANPCC has been conducted at the APWD Public Health 

Engineering laboratory in September, for in-house analytical capabilities 

and operational readiness. Training programs conducted at both NIOT and 

APWD have significantly enhanced the expertise of laboratory and scientific 

staff by providing hands- on expe~ience and advanced technical 

knowledge. 
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ii. This capacity building enables the staff to operate sophisticated analytical 

instruments with greater proficiency, improving the accuracy and reliability 

of environmental testing. Such training strengthens in-house capabilities, 

supports efficient laboratory operations, and ensures high-quality scientific 

analysis for effective environmental monitoring and decision-making. 

That the present compliance report is filed as per the direction of this Hon'ble 

Tribunal. The Andaman and Nicobar Pollution Control Committee shall file 

additional report as and when directed by this Hon'ble Tribunal. 

Sri Vijaya Puram 

Dated: 04-10-2025 

Member Seereta~\4,NPCC 
Member S..:crn ta.,, 
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C-18/4/2024-Dir(S&T)-SnT_AN I/248984/2025 

No.:7-47/PCC/NGT/ (O.A(6932023)/530 

अंडमान  तथा  Ǔनकोबार  Ĥशासनs
ANDAMAN & NICOBAR ADMINISTRATION 

Ĥदूषण  Ǔनयंğण  सͧमǓत

POLLUTION CONTROL COMMITTEE DEPARTMENT OF 

SCIENCE AND TECHNOLOGY 

Dolly Gunj, Sri Vijay Puram-744 103 Tel/Fax 250370 E- mail: 
dstpcc-andamans@nic.in 

Sri Vijaya Puram, dated:16-09-2025 

To, 

The Divisional Head-PCP Division  
Central Pollution Control Board (CPCB) 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 
Email ID- thiru.cpcb@nic.in, pcp.cpcb@gov.in 

Sub: Report in compliance with Supreme Court Order dated May 8, 2025, in W.P. 
(C) No. 13029/1985 titled as “M.C. Mehta vs. Union of India & Ors.”-reg

Sir, 
This is with reference to the D.O No.:CM-11/22/2025-PCPHO-CPCB-HO, 

dated July 18, 2025, received from Chairman, Central Pollution Control Board (Ministry of 
Environment, Forest & Climate Change, Government of India) for the compliance with the 
Supreme Court Order dated May 8, 2025, in W.P. No.:13029/ 1985-M.C. Mehta vs. Union 
of India & Others (Reference: CPCB Letter to All SPCBs/PCCs dated June 2, 2025). 

In this regard, please find attached the information in the prescribed format along 
with the compliance status report (on sanctioned strength & working staff strength) as 
Annexure- A & Annexure-B, respectively, for your information and necessary action. 

Yours faithfully, 
Encl: A/a 

Copy to: 

1. PS to Secretary S&T/ Chairman ANPCC for the kind information of Secretary
S&T/Chairman ANPCC, A&N Administration.

2. Shri M.K. Biswas, Scientist-E, Regional Director CPCB-Kolkata, South End Conclave’
Block-502, 5th & 6th Floor, 582, Razidanga, Main Road, Kolkata- 700107 Email:
mkbiswas.cpcb@nic.in

Annexure-I

...... 
'1111V' 

ANPCC 

Director (S & T) cum NPCC) 

~ 
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C-18/4/2024-Dir(S&T)-SnT_AN I/248984/2025 
 

ANNEXURE-A 
 

 
 

STATUS OF FILLING OF VACANT POSTS (AS ON 20.09.2025) 
 

 

Name of the Committee: Andaman and Nicobar 
Pollution Control Committee (ANPCC) 

Category of Post Type of 
Post 

Status of posts in Number 
Sanctioned Post 

filled 
Vacancies 
filled after 
08.05.2025 

Vacant posts 
as on 

20.09.2025 

 
(a) Scientific & 
Technical 

(a) Direct 03 03 0 0 
(b) 
Promotion 

00 00 0 0 

(c) 
Deputation 

01 01 01 0 

 
(b) Other than 
Scientific & 
Technical 

(a) Direct 04 04 0 0 
(b) 
Promotion 

0 0 0 0 

(c) 
Deputation 

0 0 0 0 

 Total 08 08 01 0 
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C-18/4/2024-Dir(S&T)-SnT_AN I/248984/2025 
 

 
 
 

 
‘ANNEXURE-B 

 
COMPLIANCE STATUS REPORT 

(In compliance with Supreme Court Order dated May 8, 2025, in W.P. (C) No. 
13029/1985 

titled as M.C. Mehta vs. Union of India & Ors.) 
 
 

I. Sanctioned & working strength: 

As per Andaman and Nicobar Administration Order No.: 626 dated 23-02-2009 
(Annexure-I), the Sanctioned Strength w.r.t Scheme - Control and Monitoring of 
Pollution, includes the following posts tabulated as under: 

 

Category of Post Type of 
Post 

Designation Sanctioned 
Post 

Post 
Filled 

Vacancies filled 
after 08.05.2025 

Vacant Posts 
as on 

20.09.2025 
Scientific & 
Technical 

a) Direct Member 
Secretary 

01 01[1] 0 0 

Technician 01 01 0 0 
Law Officer 01 01[2] 0 0 

b) 
Promotion 

- 0 0 0 0 

c) 
Deputation 

Environmental 
Engineer 

01 01 01 0 

Other than 
Scientific & 
Technical 

a) Direct Lab Attendant 01 01 0 0 
Peon 02 02 01 0 
Sweeper 01 01 0 0 

b) 
Promotion 

- 0 0 0 0 

c) 
Deputation 

- 0 0 0 0 

 Total  08 08 01 0 

 
 The Law Officer attached to the Litigation Section, A & N Administration, has 

also been reallocated vide Order No. 1674 dated 30-06-2025 (Annexure-II). 

 
II. Additional working strength: 

 

S.No Designation of posts [3] No. of Posts 

1 Scientist 02 

2 Jr. Environmental Engineer 01 

3 Jr. Scientific Assistant 01 

4 Computer Assistant 02 

4 Jr Lab Assistant 01 

5 Field Assistant 02 

Total 09 

• 
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C-18/4/2024-Dir(S&T)-SnT_AN I/248984/2025 
 

A letter vide No. 7-53/PCC/NGT (O.A (360/2018)/2021/50 dated 19-04-2022 
requested the Central Pollution Control Board (CPCB) regarding 
Strengthening of Andaman and Nicobar Pollution Control Committee 
(ANPCC) (Annexure-III). 

 
To strengthen laboratory functions under the Water Act, 1974 and the Air Act, 
1981, ANPCC recruited additional staff on a contractual basis, based on the 
Performance Audit of June 2019 which cited inadequate sanctioned posts 
(Annexure-IV). Staff were recruited vide Order No. 408 dated 28-02-2025 
(Annexure-V) and further strengthened under the Central Sector Scheme 
“Control of Pollution” vide Order No. 57 dated 16-05-2025 (Annexure-VI) 

 
 Despite challenges due to the remote location, lack of sanctioned posts, and 

increasing workload, ANPCC remains committed to maintaining adequate 
staffing and strengthening its technical capacity in line with statutory 
obligations and complying with the directives of the Hon’ble Supreme Court 
of India, Hon’ble NGT, and CPCB. 

 
 
 

 

 

 

[1] Filled on additional charge. 
[2] Law Officer reallocated to A&N Pollution Control Committee, attached to Litigation Section, A& N 
Administration. 
[3] Recruited on contract. 

• 

• 

• 
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~ o~TT Pt¢)i41-< wm-t11 
ANDAMAN & NICOBAR ADMINISTRATION 

~WT 
SECRETARIAT 

Port Blair, dated the oH 1,1--, ~eb.2009 

- . . <6&/, -0RDER NO ............. . 

111 c ·crcise of the powers vested in him under schedule III of the Delegation of Financial Powers, 

j 78 read with Govt. of India, Ministry of Home Affairs, letter No.U-15036/2/96-ANL, dated 

14.8.1997, the Lt. Governor, A & N Islands has been pleased to sanction the Renewal of the 

following. Group 'A', 'B', 'C', & 'D' posts in the Department of Science & Technology in 

nn lion witl~ the implementation of the Scheme 1 & 2 "Science & Technology" and Control 

& "ontrol & Monitoring of Pollution,, included in the Annual Plan 2009-2010 with immediate 

cff c ·t for a period up to 28.02.2010. 

S.No Name of the Posts No. of Scale of Pay Grade Pay 
Posts 

1. Director 1 (One) Rs.15600-39100 Rs. 7600/-

2. Artist 1 (One) Rs. 9300-34800 Rs.4200/-

3. Librarian 1 (One) Rs. 9300-34800 Rs.4200/-

4 .. Statistical Assistant ·1 (One) Rs. 9300-34800 Rs.4200/-

5. Driver 2 (Two) Rs. 5200-20200 Rs.1900/-

6. Safaiwala 1 (One) Rs. 4440-7440 Rs.1300/-

7. Peon-cum-Chowkidar 2 (Two) Rs. 4440-7 440 Rs.1300/-

a. Scheme No.l Science and Technology:-

b Scheme No 2 Control and Monitoring of Pollution:-
S.No Name of the Posts No. of Scale of Pay • ---, Gra.ci'i_-Pay 

Posts 
1. Member Secretary 1 (One) Rs.15600-39100 Rs. 7600/-

2. Law Officer 1 (One) Rs. 9300-34800 Rs.4200/- · 

3. Environmental Engineer 1 (One) Rs. 9300-34800 Rs.4200/-
4 .. Technician 1 (One) Rs. 9300-34800 RsA200/-
5. Laboratory Attendant 2 (Two) Rs. 4440-7440 Rs.1300i-
6. Peon 2 (Two) Rs. 4440-7 440. ·Rs.1300/-
7. Sweeper l(One) Rs. 4440-7440 Rs.1300/-

The Creation of Group 'A' Posts under Plan up to the Scale of Rs~ i 4000-18300 sh?ll be subject 

to the condition that the post should be filled up on contract/depu_t"adon basis and only for the 

• period of implementation of the concerned Plan schemes in terms of Govt. of India, Ministry of 

Home affairs, New Delhi's letter No. 15039/15/91-Plg.cell, dated 27-11.1998 

The Expenditure is debi_table to the Major Head 3425, Other Scientific Research, 08 Science & 
Technology under Sub head 978 08.00.01-:-Salaries "(Plan). 

ORDER BOOK 
Copy to:-

(M.MOHD.HANIF) 
Assistant Secretary (Sc &Tech) 

(F.No.1-6/Sc'fech/99-2000 (Vol-II) 

1. The Director Science & Technology, A & N Administration with reference to his file 
No. l-6/ScTech/99-2000(Vol-II) (with 10 spare copies) 

2. The DEO (Sc), Shiksha Sadan, Link Rd., Goal Ghar, Port Blair. 
3. The Pay & Account Officer, DAB, A & N Admn. Port Blair 
4. The Finance Section, Secretariat, A & N Administration, Port Blair. 
5. The Planning Section, Secretariat, A & N Administration, Port Blair. 
6. Spare Copies-IO nos. 
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.,......__ . 3-10.S J·/loJ cTm" ffl°fcl:,]oll ?. 9~/'C/o/ 
ANDAMAN AND.NICOBAR AD1\.11NISTRATION 

c1fac1161U/S IlCR ET ARIAT 

Sri Vija.ya Purnm, dated 

3,r~r d'8xl1/0FFICE ORDER ·No. IG:\4 

In supersession of all previow3 orders :issued in this . regard, the 
follovving Law Officer (on Contract Basis), attached to the Litigation Section1 
Secretariat are hereby re-allocated to look after the Court Cases of the 
departments mentioned against their names. They shall coordinate with the 
respective Nodal Officer/HoDs/HoOs of the c~ricerned departments to ensure 
effectivehandling of court_ cases:- • 

s l. Name of the Law Dcpart_ment allocated Department attached· 
N 0 

Officer (Ms/Smti/S 
forsittirig along with · hri . 

.Session 

01 Kari\valjit Singh Gill L Revenue 'Department, South Revenue Department 
lAndaman/ North & Middl~ (Morning .Session) 
Andaman (Sub-
ordinate Cour t ) Litigation 

2. Revenue Department 
CAT /HC & SC cases) 

(Evening Session) 

All priority cases assigned by Higher Authorities. 
02 Smti. Kamrunisha l. A & N Police/ POCSO PI-IQ 

(Criminal) (South. 
Andaman/North & Middle 

(Morning Session) 

Andaman) Litigatioir 
2:ACU (Evening Sessioni 
3. Vigilance. Sectiori', S ecretaria.t 

All priority cases assigned by Higher Authorities . . 
03 Miss Jyothi Kireri. . LDirectorate of Education/ Education Bhargaw Higher Education(TGCE I (Morning Session) DBI_W.T/.A,NCOL/ JNRM / 

IALC/Tagore College. Litigation 
2:soorts (Evening Session) 

.All priority cases assigned by Higher Authorities, 
04 Smti Namrata: Sant l.APWD APWD 

2.Directorate of Shipping 
Services 

(Morning Session) 

3.Labour Commissioner Litigation 
4.Archives • Section, Secretariat (Evening se·ssion) 5.Govt~Press • • • 
6.Register <:>f Co-operative 
Society(RCS) 

05 
All priority cases assigned by Higher Authorities. 

Smti SriJ' a Das 1 Dep tm • t .f E • ·. ar _en o ._ nv1ronment . Forest Department · 
and Forest. _ (tvloming Session) 
2.Information Publicity & 

Jfm.l;1sm{IP&T)
1 

• 

Litigation 3.Direct0rate of Fisheries (Evening Sessfori) 4;Directorate of Civil Supply ru,d 
Consumer Affairs 

All Priority co.sos nssi~ncd·by HiJ?hor Authorltlos. 
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-2· 

1.P01·t Mimage1;nent Bo~d(PMB) 
·pMB ·-,~. 

06 Miss Shalini Mitra (Morning Session) 
2.District Ja.il, l'ort Bli.u1 
3,GA Section, Scctt Litigation 
4,Housing IJ,.E~tatc (Evening Se_ssion) 
S.Office LE111guage 
6.Directorate of Transport 

All nrloritv c:ises ass!e:ned by Higher Authorities. 
07 Smti. Sa11toshi Devi 1.Dir.ecto~ate of Health . DH

8
8 . . ) 

Services_{DHSJ/ B&D (Morning ess1on 
2.ANIIMS 
3.Rura.1 Dcv.:lopment Litigation 
&PRI(RD&PRI) (Evening Session) 
'I.Directorate of Agriculture 

. . 
All 11riorltv cases assigned by Hii?her Authorities. 

08 Supriya Halder L Electricity Departri1ent- El~ctriciry Department 
2.Legal Scction(Law Deptt:),Sectt 
3,DiTectorate·or AH & VS 

[Mornilig Session) 

.4.Zilla Pariahad,(South 
Litigation !Andaman, North &.Middle 

1Andan1an (Ev.eu,ng 3c:ssion.) 

Verlficatlo_n of Supreme Court Advocate fee Bills, all priority cases assig,;,.ed 
by Higher Autho_r!tie_s and any Other dep_artment which is not specifically 
assigned to any othe,:- Law Officer. 

9. Ahenclra Mazumde:r 1. SVPMC SVP~.1C 
2,Pcrsonnel .Section, Sec:tt. (Morning Session) 
3.Chief Pay and Accounts Office 
4.Disaster Manageineht 
5.Civil Aviation Litigation 
6.AR & '.['raining/ PGC (Evening Session) 
7.Art& Culture 

Verification of Supreme Court _Advocate fee Bill, all priority cases assigned 
by Higher Authorltlc,t1 aucl_.,uy Othe, depaetllieut wl1fc4 l,s 11ul :;pcciflcally 
assigned to any o~her Law Officer. 
10 Prabha Kiran- l .. Directorate of Social Wclfar~ ·social \Velfare 

2.ANIIDCO (Mo,ning Session) 
3 .IndU:stJ.ies/ District Indu$trics 
Ce11tre (DIC) Litigatinn 
4.Econoinics·& Statistics (Evening Session) 
5.Trilial V/elfare 
6.AAJVS 
7. Scfonce & Technolo"V 

Any Other dcpartmont which is not specifically nssigned to any-other Law 
Officer and all 'priority co.sea asslgnod by Higher o.uth:o,;ltles, 

. 
D ut1es and Res ponsibihties of Law Officers on Contract Basls:-

1. Respo11sible for coordlnatlng wlth concerned I 10D. ~nd Nodal Officer of the Dep~rtment 
for timely submlssion/fllling of affidavits/ af)peals. 
2. Providing brief history and para -wise com men ts to tho Panel Advocate. 
3. Ensuring u pdatir,g of LCMs portal mgula rly by respective cepartmen_ts. 
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, . . , 

·1 

' • ) 

l 
l 

.3 .. 

4, Providing other requisite documents to Ld. counsel for timely filings. 
S. Compliance of directions of Hon'ble supreme court, High Court and Ld. CAT through 

Departments, 

G. Recording Court proceedings of a 11 courts during the circuit b~nch, 
7, Briefing of listed cases·to the Panel Advocate. • 
8, Verification of Advocate bills In consultation with the department. 
9, Providl ng_ weekly u_pdated rep.art of Court Cases as required b'/ 

the Higher Authorities. 

10, Provid.ing legal .opinion as and when required by the department. 

The Law Officers {on contract basis) shall also attend the concerned department In the 
session allotted to them by their own arrangement of vehicle. They Shall be in regular 
• contact with the.Nodal Officer and Standing Panel Counsels, HoDs of concerned 
Depa1imenl ani:i Government Counsels, tor compliance of Directions/orders of the Hon'ble 
Courts and furnish the updated ra~ort on daily basis in the Litigation Department. 

The Law Officers shall maintain punctuality by adhering citfice aecoru!l' and they ~hall 
sign .lhe atiend:ince register maintained in the Litigation Section on all wor1<1n9 days twice a 
day i.e at 8.30 AM ~nd 5.00 PM. Nobody should leave the statioo without prior pem,lssion 
from ttie Competent Authority .. 

, As per the duty roaster, concerned Law Officers shall aitend Circuits of Hon'ble High 
Court of Calcutta at Port Biair imcl Central Administrativ'e Tribunal, Calcutta Circuit at Port 
Blair in person without /ail and a_tter completion of proceedings all La•i1 Officers shall attend 
the Litigation Section at 5.00 to 5.30 Pl,rtcr updating the procsedings _held In the C_ourts and 
required debriefln!!. amongstthemselves, .. officials of Line departments, Nodal Officers and 
Senior omcers. • 

The Law omcers{on Contract Basis) sh.all verify the·professional fee bills of Advocates iri 
consultation with the Nodal Officers/HoDs/HoOs o.f the concerned department in pursuant to 
Circvlar No. 1-1/GC/Litigatiori/2022/52 dated ·19.03.2024. 

They shall also maintain a weekly status report of all the pending ·Court Cases and 
sut;,mit to Higher Authorities. from time. to time .. They shall be responsible for coordinating 
with concerned HoDs and Nodal. Officers oi_-lhe department for timely ·submlssion/tlling oi 
Affidavits, Brief History· Para-wise comments and other requisite d<icumehls to the Ld. 
Counsel and Hon'ble Court 2nd· confirm the same to litigation Section ori regular basis. 

This issues With the approval ·ot Sec<etary (litigation). 

---
OFFICE ORDER BOOK : 

Joint Secretary {Litigation) 
A & N Administration 

1. The PS to Secretary(Litlgatton) for kind information of the Secretary(Utlgation) 
2. The PAfo Speclal Sacretary-cum-D]rector(LltigatlonY for information of the Special 

Secre!ary-cUIT]-Dlrector(Utlgation) 
3. All Commts_sloners-cum Secrelarles/Secretarles/Joli1t Secretaries i□epLtly Secretaries 

A& N Administration, for information. ' 
4, Alt HoDs/Ho.Os under A &NAdmlnlstratton, for Information, 
5. ~II.Law Officers (on Contract-Basis) Lltlgatlon·Sectlon, A & N Administration for 

.infom,allon .and necessary action • 
6. Party concerned. • ' 
7. Guard file. 

~ 
~olnt Secre~ (Litigation) 
~tr,& N Admini3tr~n 

l 
I 
' 
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~ --- No.7-47 /PCC/NGT/Misc./2021/ I04i? 
. Ji~-r:rr;:r (l"Zff frrcp)~Tx ~~rr~-;, ---...... 

"'"' 
ANPCC 

ANDAMAN & NICOBAR ADMINISTRATION 

~ Pt4~o, ~ 
POLLUTION CONTROL COMMITJ.'EE 

DEPARTMENT OF SCIENCE AND TECHNOLOGY 

Dolly Gunj, Port Blair-744 103 Tel/Fax 250370 

To, 

Sub : 

Sir, 

• E-mail: dstpcc-andamans@nic.in 
Port Blair, dated: 12. -02-2024 

Shri G Thirumurthy 
Divisional Head-PCP Division 
Central Pollution Control Board (CPCB) 

Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

_Email Id- thiru.cpcb@nic.in 

Suo Motu matter O.A 693/2023,-"Pollution Control ~oards are the weak link" -

reg 

This is with reference to the Suo Motu Matter of Original Application (O.A) 693 of 2023 

in which the Hon'ble National Green Tribunal (NGT), Principal Bench directed all respondents 

."to file their reports showing the sanctioned strength and working strength of staff in the 

concerned SPCBs/PCCs, CPCB the ratio of administrative, Ministerial and Technical staff in the 

SPCBs/PCCs, CPCB and the regulating and monitoring facilities which are available with the 

SPCBs/PCCs/CPCB. In respect of laboratories, the report will disclose the sanctioned strength 

and present working strength of staff, the infrastructure which is available in the labs and 

further need for equipment and infrastructure in those labs . and the provisions made in 

laboratories for enforcement and monitoring of hotspots in criticallypolluted areas. The report 

should also include the availability of budget and its sources and expenditure in last two years 

(2020-2021 and 2021-2022). 

In this regard, please find attached the requisite inform~tion with regard to sanctioned Strength 

and Working Staff-Strength, Availability of Budget and its sources, Expenditure in last 2 years 

(2020-2021 and 2021-2022) as Annexure-A1 to this letter. Further copies of correspondence 

made with Ministry for creation of posts and strengthening of Andaman Nicobar Pollution 

Control C~~mittee are enclosed as Annexure-A2. • 

Encl: A/a 

Yours faithfully, 

Director(S&T) cum Member Secretary ANPCC 

Page 1 of2 
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Copy to: 

1. PS to Chairman ANPCC for kind inform: tion of Secretary· S&T/Chairman ANPCC. 

2. Shri. M.K. Biswas, Scienti:;t-E, Regi ,nal Directorate CPCB-Kolkata, South end 

Conclave' Block-502, 5th & 6th Floor, i582, Razidanga, Main Road, Kolkata-700107 

Email: tnkbiswas.cpcb@nic.ir 

. 5j --

~ \ri.."' 
Director(S&T) cum Member Secretary ANPCC 

Pagel of2 
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I. Sanctioned Strength and Working Strength 

Sanctioned Strength 

S.No Designation Sanctioned In Vacant 
Strength Position 

1. Member Secretary , l(One) 01 
2. Environmental l(One) 00 01 

Engineer 

3. Technician l(One) 01 -
4. Law Officer l(One) 00 01 

5. Laboratory 2(Tyvo) 01 01 

Attendant 

6. Peon 2(Two) 02 -
7. Sweeper l(One) 01 -

• Total 09 06 03 

Ratio of'administrative, Ministerial and Technical staff= 1 :5:3 

Additional Staffs 

S.No Designation No. of Posts 

I. Scientist (On contract)* 01 

2. Jr. Environme.t1:tal Engineer (On contract)* 01 

3. Jr. Scientific Assistant (On contract)* 01 

4. Computer Assistant (On contract)* 02 

5. Jr. Lab Assistant. (On contract)* 02 

6. Field Assistant (On contract)* 
, . 

02 

Total 09 

Annexure-Al 

Remarks 

On Additional Charge 
Department is in process 
for filling of post through 
deputation. 

-
Department is in process 
for filling of post through 

short term contract basis. 

' 

In Position 

01 

01 . 
01 

02 

02 

01 

08 
*Recruited on Short term contract basis w.r.t Performance Audit of'.ANPCC done by CPCB on 18th and 

I 9th June 2019 which is being renewed based on the performance. The present contract will expire on 
March-April 2024. 

ANPCC has submitted proposal for creation of posts for strengthening of department vide letter 

No. 1-25/SCTECH/Post Creation/2012/390 dated 27-08-2015, 1-25/SCTECH/Post 

Creation/2015/625 dated 13.-0.7-2016 and _ further letter vide No.7-

53/PCC/NGT(O.A(360/2018)/2021/50 dated 19-04-2022 was issued to CPCB for 

Strengthening of Andaman and Nicobar Pollution Control Committee(ANPCC).Copies of 

correspondence made are enclosed as Annexure-A2 
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11. Environmental Laboratory 

There is no Environmental Laboratory functioning with department having infrastructure to 

analyse the notified parameters along with EPA recognition/NABL accreditation in Andaman 

and Nicobar Islands. 

Sanctioned strength in respect of Laboratory- NIL 

However, the department has submitted an action plan for Procurement of Laboratory 

equipment's for upgradation of enviromnental laboratory w.r.t Rs. 1 Crore fund received from 

the Central Pollution Control Board (CPCB), MoEF&CC under- the scheme Control of 

Pollution ·under the sub component 'Assistance for abatement of pollution' and work for repair 

and renovation of Pollution Control Laboratory Building is under process. The Action plan 

also includes recruitment of following staffs on contract basis. 

S.No Name of the post 'No. of Post 
1 Scientist 01 
2 Accountant 01 
3 Jr/Sr Scientific Assistant 01 
4 Jr Lab Assistant 01 
5 Field Assistant 02 

III. Availability of Budget and .its sources, Expenditure in last 2 years {2020-

2021 and 2021-2022) 

1. UT of Andaman and Nicobar Islands Budget 

2020-21 2021-22 Source 

Funds Sanctioned 64.00 Lakhs 72.00 Lakhs 

Expenditure · · 55.20 Lakhs 68.40 Lakhs 
UT Budget . 

Year wise fund received .are not carry forwarded for next year. 

2. National Air Quality Monitoring Programme (NAMP) 

Under NAMP, the CPCB has sanctioned Rs 33,76,000. for installation and operation of stations 

for monitoring of PMlO & PM2.5 during the year 2021-22. 

2020-21 2021-22 Source 

Funds Sanctioned - 33,76,000 
MoEF&CC 

Expenditure - -
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clwmc .. Control of Pollution under the subcomponent- 'Assistance for Abatement of 

Pollution' 

1 he CPCB vide NEFT No. IBKL210405837640 IBKL0000268 dated 05-04-2021 have 

transferred an amount of Rs. l,00,00,000.00 (Rupees One Crore only) to the Andaman and 

Nicobar Pollution Control Committee (ANPCC) account under the above scheme. 

2020-21 2021-22 Source 

Funds Sanctioned 1 Crore - MoEF&CC 

Expenditure - 12,08,803 Lakhs 

.J -
. ~\o/\-v'-' 

\. ')/. 

Director(S&T) cum Member Secretary ANPCC 
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Annexure-A2

N o . 7 - 5 3 / P C C / N G T ( 0 . A ( 3 6 0 / 2 0 1 8 ) / 2 0 2 1 / So 
Jf5°l'.fFf otfl f.fcpl~H -q-1<fHFf 

ANDAMAN & NICOBAR ADMINISTRATION ....... 
'11V 

~ f;tq~UI ~ 
POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF SCIENCE AND TECHNOLOGY 
ANPCC Dolly Gunj, Port Blair-744 I 03 Tel/Fax 250370 

To, 

E-mail: dstpcc-andamans@nic.in 

T . e Member Secretary 
Central Pollution Control Board (CPCB) 
Parivesh Bhawan, East A1jur: Nagar, Delhi- I I 0032 
Email Id- mscb.cpcb@nic.in 

Port Blair, dated: 
H c, - -2022 

Sub Strengthening of Andaman and Nicobar Pollution Control Committee(ANPCC) as 
per the directions of Hon'ble NGT in its order dated 08-02-2022 in the Original 
Application No. 360/2018 Shree Nath Sharma vs Union of India & Ors - reg 

Sir, 

This is with reference to the above-mentioned order from Hon ' ble NGT 111 Original 
Application No. 360/2018 Shiee Nath Sharma vs Union of India & Ors wherein at para 22 , 
Hon'ble NGT has directed 

i. The ChiefSecretaries of all Stales/ UTs, in coordinalion with their re.~pf.'ctivt' Se,r'rt'twy 

Environment and Chairman State PCBIPCCs, need to forthwith study and address tlw 

issues emerging from the CPCB report, prepare and execute their respective actio11 

plans which will include filling up all vacant posts by competent per.,·orrs and 

procuring the requisite equipment, including commissioning and upgr(l(/otion of all 

laboratories and recognition under the EP Act, 1986. The CPCB may assi.,·t anti 
monitor all the States for compliance of these directions. The steps in this regard be 
initiated and comp(etetl as far as possible within six rrwnths. In view of Section 33 <~l 

the NGT Act, 2010, whereunder the NGT Act has overridinK powers over; utha 

statutes, any restriction placed by any administrotive order will not stond in tl:,e W(I\ ' 
• I 

of carrying out this direction. 

I 
ii. We direct the CPCB tv prepare a format which may contain q11a/ijications, 1111'(1i11111111 

eligibility criteria, required experience jar the key positiom and the spec!firnt{ons u/ 
equipment. All States/ UTs may act accordingly. 

iii. MoEF&CC and CPCB may design a mechanism jar annual perjiJrnwnce (//1(/i! of oil 

the State PCBs/PCCs. I 
I 

Page I of2 
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I i 
I 
I 

I . 
Ir\ this regard, it is submitted that ANPCC has submitted proposal for creation of posts for 
si'rcngthening of department vide letter No. 1-25/SCTECH/Post Creation/2012/390 dated 27-08-
2\) 15 , 1-25/SCTEC H/Post Creation/2015/625 dated 13-07-20 i 6. The work of the department has 
increased manifold in view of implementation of Environment Acts/Rules, rise in development 
prn_jects. ensuring compliance of directions of Hon 'ble NGT and other apex courts etc. and with 
tl~1e present strength it becomes very difficult to achieve the target, deliver the services to public, 
si1bmi-ssion of compliance reports in tim~. The present sanctioned staff strength of ANPCC 

I 
ilicludes Environment Engineer (I No)., I Technician and I Law Officer. The details of existing 

I 

staff strength of ANPCC are enclosed as Annexure-1 and correspondence made for creation of 
pbsts is enclosed as Annexure-II. • 

' 

1,
1
1 view of above, you are requested to support ANPCC as per the directions of 1-lon'ble NGT in 

ti rms of organization structure of ANPCC, preparation of formats which contains qualifications, 
minimum eligibility criteria, required experience for the key positions and also to provide the 
specifications of equipments for setup of laboratory. 

Further it is requested to kindly take up the matter for strengthening of Andaman Nicobar 
Pollution Control Committee with Ministry as per the correspondence given above, to enable this 
dl partment to function properly. 

Encl : A/a 

Copy to : 

Yours faithfully, 

Member Secret~ "(\/ 

1. The Secretary to the Govt. of India, Ministry of Environment, Forest and Climate 
Change, Indira Paryavaran Bhawan, Jor Bagh Road, New-Delhi-I I 0003 

2. The Joint Secretary, 2nd Floor, Agni Block, Indira Paryavaran Bhawan, Jorbagh Road, 
New Delhi - 110 003 Email: sahnk@cag.gov.in Tel No. +91-11-20819220 

3. PS to Chairman ANPCC for kind information of Secretary S&T/Chairman ANPCC. 

Member Secretary ANPCC 

Page 2 of2 
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Present Staff Strength 

 

 

*Recruited on Short term contract basis w.r.t Performance Audit of ANPCC done by CPCB on 18th 

and 19th June 2019. 

 

 

 

 

 

 

S.No Designation Sanctioned 

Strength 

In Position Vacant 

1.  Member Secretary  01 01 

(On Additional 

Charge) 

 

2.  Environmental Engineer 01 00 01 

3.  Technician 01  01 - 

4.  Law Officer  01 00 01 

5.   Scientist (On contract)* - 01 - 

6.  Jr. Environmental 

Engineer (On contract)* 

- 01 - 

7.  Jr. Scientific Assistant 

(On contract)* 

- 01 - 

8.  Computer Assistant (On 

contract)* 

- 02 - 

9.  Lab Attendant 01 01      - 

10.  Sample Collector (On 

Daily Rated) 

- 02 - 

11.  Peon 02 02 - 

12.  Safai Karmachari 01 01 - 

Annexure-I 
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To 

F.No.1-25/SCTECH/Post Creation/2015/ 
~ 0~ lrlcti"l611x \HllxFI 

ANDAMAN & NICOBAR ADMINISTRATION 
~ o2Tl ~~dlfT1 cn"1 ~ 

DEPARTMENT OF SCIENCE AND TECHNOLOGY 
Phone:03192-250370 Fax 251395 
Email :dstandamans@gmail.com 

Dated the 

Shri N.A Siddique 
Deputy Secretary to Govt.of India 
Ministry of Environmnet ;Forest &Climate Change 
CP division, Indira Paryavaran Bhawan • 
Prithivi Level 6,Jor Bagh Road 
Aliganj,.New Delhi -110003 

Sub: Proposal for creation of 12 posts for strengthening of Department of Science & 
Technology under A&N Administration under Scheme No. 2 Control & Monitoring of 
Pollution, & Scheme No;3 Strategic Knowledge on Climate Change :Reg 

Sir, 

With reference to letter No.Q.11011/01/2015CPW dated 02.2.2016 and the 

observation made therein the point wise reply are given below 

S.No 

1. 

2. 

Observation 

The proposals would have 
to be based on new 

, 
organization(S) and 
accompanied by matching 
and saving(s) fro existing 
related establishment. 

Functions of the 
proposed posts are being 
managed at present. 

Reply 

The deptt. was established in the year 1996 and 09 
posts were created in the year 1999 to carry out the 
Pollution related works. Due to total ban on creation of 
Posts no proposal was submitted. However the work of 
the department increased manifold and with the present 
strength it is difficult to achieve the targe( deliver the 
services to the public <i1nd proper utilization of 
infrastructure created for pollution monitoring and 
enforcement of Acts/Rules related to pollution. ·In view 
of this it is proposed to consider this depaftment as a 
new orqanization which have vital role to play. 
DST is a full fledged independent department and 
responsible for implementation of Scheme 
No.2(Namely Control & Monitoring of Pollution & 
Scheme No.3 Strategic Knowledge on Climate Change) 
. The nature of work to be carried out is highly scientific 
& Technical which requires minimum staff strength to 
carry out the work. For compliance of the directions of 
Hon'ble Supreme Court & NGT beside mandatory 
enforcement of Acts & Rules with great difficulty the 
work are managed with the present strength of 1 
Technician and one Environmental Engineer(on 
Contract). Due to this all other regular works are 
delayed. The department is responsible to prepare 
technical reports on the effect of pollution ,time bound 
submission of annual reports of various rules framed 
under EPA 1986 and to process the proposal for issue 
of environmental clearance beside consent 
management.The present arrangement will not sustain 
lonq to handle auantum of work of the department. 
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3. Justification for creation of posts 

4 No Recruitment Rules have been framed and no draft RRs are proposed. 

5 Financial implications have not been indicated 6 The details of actual strength/vacancies of the organization are not placed on record 
7 Proposal to abolish or surrender any post to provide for matching savings. 
8 No work study has been conducted for creation of posts 

' I 
i 

It is mandatory to set up a C grade lab for monitoring of pollution and as per the CPCB norms minimum 06 technical staff is essentially required for lab. There are 03 Ambient Air Quality Monitoring stations established and 01 Continue Ambient Air Quality Monitoring station is proposed to be set up for monitoring of Ambient Air Quality. Regular water quality is to be monitored for creation of data bank and these data are to be submitted to CPCB and MoEF & CC under the national Ambient Air Quality Monitoring & National water Quality Monitoring Programme. Beside data on Continue noise monitoring under the Noise monitoring programme. On Many occasions Hon'ble Supreme Court has also passed directions to strengthen the SPCB and PCC by providing infrastructure & Manpower. Hence the proposed posts are bare minimum for strengthening the department. The draft RRs for the proposed posts were framed but not notified since these posts are not created. The same has been enclosed in the original proposal. A copy of the same has been enclosed as Annexure -I The Financial implications was also proposed in the proposal and a token amount was kept.(Annexure- 2) Placed at Annexure-3 

No posts are lying vacant which either can be abolished or surrendered. 

No work study has so far been carried out. However the Department has requested Administrative Reform Wing of Secretariat to conduct work study .The report will be submitted in due course .. 

It is therefore, requested to kindly look into the matter and approval of the 
Ministry to create these posts may please be communicated at the earliest so that 
the department could discharge its functions in a effective manner to achieve the • I 
targets 

• 
I Yours faithfully I 

~~1 p-1rector 

·_l, 

I
~ I 

I 

I 
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• • · ~Vlq<?·~t 

F.No.1-25/SCTECH/Post Creation/2012/. ~ ,-j ;_1 , \,(l/ 

3~~~6[R~ 

ANDAMAN & NICOBAR ADMINISTRATION 

~ om 111 ~n 111 c6l fcl1fTTT 

DEPJ.\RTMENT OF SCIENCE AND> TIE(MNOt0(7i'ff 

Phone: 03192-250370 Fax 251395 

Email :dstandamans@gmail.com 

/ .!.-. 

Dated the ('.1 -, A. u g, 20 I:-=; 

The Secretary .to the Govt. of India, 

Min. ~,f Environment, Forest and Climate Change, 

Indira Pa,yavam Bhawan, Jor Bagh Road. 

New Delhi-- 'I 10003. 

Suh:· Creation ot po&ts .. for strengthening of the Deparbnient of !:idnncu .tr 

Technoloqy of Andaman & Nicobar Islands - reg. ~ 

11ef: ('I} No. 1..J -· 1 ✓-1014;3120 1 3-ANL dat~d 23.6.20·1s(copy enclosecl) of Ml-IA, f\lrn1V 

Delhi 

(2) OM No.DST/SSTP/20·13/Misc dated 29.5.20·15 (copy enclosed) from 

DST, Govt. of India 

In order to strengthen lhe Department of Science 8, Technolo~w. Ancl~11-r1,m 

8, Nicobar Administration, and Andaman L~ Nicobar 1:.iollution .Control 

Cornrnittee(AI\JPCC) a proposal for creation o_f 18 posts was submitted to Govt of 

India, Ministry ot Horne Affairs: New Delhi for smooth f4nctioning, delivery of 

services and utilization of infrastructure created by the department. 

Al present the ANPCC functions with ·skeletal staff and worl~s are bE?in9 

rnanaiJed/carri<~d out by three technical and .two non technical staff~. The 

de1ja/t111enl i·s finding 'li ~li{ff¢trlt to~.ac.:;hiev~. th_e. ~,:1rgets ·and-t lelivery ,qf ~1r,,rice:.:;_ t:o 

. 
• . • • .. ' ·• • . . . (. .• . 1. .. ,.,. ; • ; .- ' . . : . • • .• ~ ., • ·' . ; •. 

the public in tiin1:?. /\t present ANPCC is f_uncti c.i r1ing· uride{f!-ie·\.1h1b~ella ofl)ST, ,in, 

absence of rni1111num -$taff strength administratio.n ·j'~·finding diftici.ilt to compliance 

Ille ctireclions cir l\latio~1 al ·Gr~en Tribunal(NGT),:·, :.' ;· :, ... . : : • • •• • : -.,_. _ 

'LI .. 

Fur proper utilization of, Jnfr~stru~_ture created by th,e Department a1·1d to 

acl1ieve lhe. mandat_~s/t~rgets:),~-~siQ.~~?-)Pt !\ ·_1.~~'~-~ing, ... d!rli'J,~.f.Y '.?~::;~J,~~iUes· '10, 

public, tile number of, po~ts pr~pose~: t9r ? r~-~,t,?r:'s~,:th_t?:. bare;st .~nr_(i.,,~~urn __ :a_11d; 

necessary. It would be m the public interes t : 1t··· th~'-;~_0;:,t~ · _qr.p :f-_fe.t~/GC f , 1,) 1: 

strengthening the ANPCC .to enable the prompt delivery of service$.:l<J the public.:. : 

~ 

. . 
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:: 2 :: 

- Will1 reference to letter at reference of MHA <:lated :2.3.d-.:.in ·1 !i (1 :, , 
\ 

enclosed) , the proposal for creation of posts in respect of Scheme f\ln.?.(Conir11I 
Monitoring of Pollution) and Scheme No.3(Strategic l( nowlectue on Clirr1n iP 
Change) is to be taken up with Min.of Environment, Forest and Clirnate Ch:111q1 ! _ 

Accordingly the proposals for creation of post proposed 1.111dt~r Htr-? ,Jl 1uvP l\f1:c1 

schemes are·stibrnitted as pe.fthe: det~iis given below . • 

---- -- ·- -
S.No Queries raised 

---- -- -
·1. DST is not. the administrative Ministry for 

the two ~,cheme i.e Control & Monitoring of 
Pollution c1nd Mission on Strategic 
l<nowle(l!Je on Climate Ci1ange as 
rnenfamed i11 the proposal of DST UT of 
1-\&N Administration. 

2. (i) Financial Implication 

(ii) Worl<loacl 

(iii) Matching savings 

((iv) Sanctioned strength 
--·-

t{. eply 

As advised 

separate 

prepared 
respective 

p 
I )Y Ml·I/\ 

ropo!wls 
cH lei S(~ll t 

r ,iinislrins 
;;ts. creation of po< 

Enclosed at /.\ nne :< u n~--1 

(1 I 

for 

Details of p 
and justificatio 

ost, \/Vorldr,,.,cl , 
n --/\nncicurn--! I • 

n sc:1 l;:.1ry will Ix: E)(rencliture o 
met out of the➔ UT Uttdget 

Anne)(ure - -11 1. 

It is therefore, requested to l<indly look into the rnatler arKI cli1ed. Ill<? 

authority concerned in the Ministry to create these posts so thc1 t /\f-.lPCC , :, >t 1k I 

discl1arge its statu tory funGtions in accordance with the Hules/guidelir11:)::; arirl 
instructions issued by Govt.of India from time to time. 

. .. · 

ll ,;; l ·.1,·l ·d.: '-. ' ' ' ' . 

·- . : , . ~ ([°Jf.P.\/iswalwnri,rn) 
: . • • • .. t - • 

i=ncl: 
.- ,,H.\•. _, •. , .•. ,·, .. ,~·-,,-. ,, • 1Jirectn1(SB, i ) 

1. Annexure-1,11 & Ill. 

2. Functions of State Board/Cornmittee,-Annexure-lV 
3. Chee!< li$t for scheme-N~-2-An·~~,,~ire;..\/,; .. , .. 

-'L .C l1ecldistJor: $cheme:.N~:_,iAnne)<u~e::~1-i ' > .._ . 
·, 5,_ Copies of letter under .refe\-ei1ce --2:A,inel<Ure~\/II 

. • .; : 
•. ( 

l ,: ,... 
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Annexure--1 

Detail~~ of J!!.Q.~>ed posts, No.of Posts, Scale of Pav lJ, Financial lmQlic~tion 

S, I Name of Post • Group No.of Scale of Pay in Pay 

No . 
Posts Rs. Band 

Scheme l\lo:2 Control lf. Monitoring of Pollution 

'I. Scienlist B (NG) 1 9300-34800 

(GP-4800/-

., 
'- · Scientific Officer(Tech) B (NG) 1 9300-34800 

(GP-4800/-

·--
:1. Jr. Environmental B (NG) 1 9?-'J0-34800 

Enqineer .. -
(GP-4200/-

··-,1. Jr. Scientific Asst B (NG) 1 9300-34800 

··-
-- - -

(GP-4200/-

5. Jr. Lab. Assistant C 2 5200-20200 

•· 

(GP-1900/-) 

6. Field Attendant C 2 5200-20200 

(GP-1800/-) 

Scheme No.3: Strategic l<nowledg'a on Climate Change 

1. Project Officer 

2. Technical Officer 

3. 
1- ------ - -·- -

/\i;sis Compuler 

grade-El 
Tolal 

tant 

B (NG) 1 9300-34800 

(GP-4800/-

B (NG) 1 9300-34800 

(GP-4200/-) 

C 2 5200-20200 

(GP-2800/-) 

12 

PB-2 

PB-2 

PB-2 

PB-2 

PB-1 

PB-1 

PB-2 

PB-2 

PB-i 

Financial 
Im lication 

----
10.00 

'I0.00 

05.00 

05.00 

05.00 

0!i.00 

'IO 

10 

10 

.00 

.00 

.00 

-

Token provisions are in the 12°' Five Year Plan & Annual Plain in the UT Uudw.! 

lo meet the expenditure on salary component 
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•. 

~·-; ~ ... .. . ,. 

f.'. . 
!-

Details of"posts and justification 

- . 
$.No 

Post No.of 

----·· 
Justification 

-· 
Post 

.. 

Scheme No:2 Control ar. Monitorin~ of Pollution 

. - · 

-

1. Scientist : 0 I 01 

9300-34800 G.Pav 4800/-

2. Scienti_fic Officer (Tech) 01 

9300-34800 G.Pay 4800/-

3. Jr .E1wironmental Engineer 01 
9300-:14800 G.Pay 4200/-

4. Jr .Scientific Assistant 01 
9300-:34 800 G.Pay '1200/-

5. Jr.Lab.Assistant 02 
5200-20200 G.f'a."t_ 1900/-

. 

6. Field Attendant 02 
5200-20200 G.l'a_y 1800/-

-
- ·--

The work related to Control & MunitrJ ri11g 
() 

of Pollution is mandatory in natu1·c .T 

defend the administration and to pros 

the viola tor PCC require suppor ting d: 

related to pollution. 

CCI 1!~ 
1(:1 

5 Ambient air quality stations haw: !Jc e n 
ll p 

sanctioned by 001 which arc to be scl 

a nd will be connected national g rid 

Being the is la nd -territory and incrcas C i1 1 

the developmental activities during F YI' field 

stations at North, Middle Andaman I' ... 

Nicobar district a re also proposed. 

Kee ping facts in mind the post are 

p roposed for c ,-eation and essenfo.1I. 

--·-

Sub-Sector: ~cology & Environment- Scheme No:2 Mission on St.rategil: 

l{nowledge on· Climate Change 

l. Project Officer: 01 
9300-34800 G.Pay 4 800/-

.. 

.. . - -- -- -

--

The National Action Plan on C 

Change, 2008 (NAPCC) through 
li11rnlr 

il g 

ancl 

C!SSi ng mission provides mul ti pron ged 

integrated frame work for acldr 

climate· change. The focus of N/\PCC i~ on 

limnl.<' 
energy 
SOI I re,: 

promoting understancli.ng of C 

ch a nge, adaptation mitigalion, 

e fficiency a n d natural re. 

conservation. 

To implement this at Slate Level a S talc 
c:cn 
nnd Action Plan on Climate Ch ange has b 

prepared which is to be monitored 

implemen ted for which these po!:ls 

essentially required -·-·-

'\\-:: ~, ;_·/'i I ~_.J. 1 1 • I I 

(Dr.P_Vimntaka11n.an).'' : 

Dirncto'i-{!.lf,T) ' 

/UHJ lslan,l,ry 
I • 

~ .. _ -----

, I 
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~~,_,.,.._·Xi) 
M'.in,.dc:s o£tb.ec(&btll mec:UncofSla(e tcvd AdviJory Com.mitt« for UT of Aadama.o and 
Nicobar C.tanch ~ under tbe..Cbalrmanship o( CbieJ Secretary, A & N Administn tJ'op , I 

1 
_ 

o•·07•11•201' atOJ.30 P.M. --,,,U 

The follo\11\ng·officert attended the moet.ing: 

I. Sbri. Tll\lll Coomer, PCCF/Pr. s~ (En. & FO<OSI) 
2. Shri. V.Casidavdou. ConunisiioOCr-cwn-Sccrctary, Af'W"()..,_ 
J. Shd. Su4blr l\,{otwj1n, Secrcwy (Shipp;ng), OSD (l!&l') (lie)• 
4. Shrl. Abhi&bck Dev, Deputy ColM.Ussiocicr:, SA 
S. Shri. Ajay K Oupla, 5-""1, U0 •• 
6. Ms. Nitika Pawar, SoercLILC)' (Scic:ncc and Technology) 
7. Sliri. Sunccl Ancblpai<a, Sccke,.ry. PBMC I 
8. • Shri. Ocepek V'umaal, Sec-.y (Revenue) 
9. Shrl. V',nay Kumar fmdal. o;...,.,, (Rl)ll'Rls) 
10. Dr UIJ)ll Sharma. Manbcr Secrowy (I/Cl. ANPCC 
11. Dr. Omw Singh, Dlroet<>r (Hi,aldi) 
12. Shri. Yash Cho~uhary, AC (HQ), Ni,:obnr 
13. Ms, Oarima Poon.ia., CSR-SWM Con:sultant 

Tho/"ewtlg \\'8S chaired by the ChiefSecrcwt. CluiJnWLof the State LcvcLAdvisory 
\ \, ' 

Commit1ec /SLAC). I I 1 
1bc Secretary, S&T. ~&: Nicobar Administralion. wcl.conkd. r.he Clutn:nan. 

Members <If SI.AC wJ olkt particijjaiitJI atld with the permission of.the Chair-; requested alJ 
stakeholder departments to submit a, eobsolidstcd report on prog/cs, mode U\ implimcntatihu 
o!SWM. PWM WJd OMWl,f Rules, 201'6 aftu tbe submission o(pcevioU.J Affidavit dato:l 
l0.08.2019 to ANPCC by LS.l 1.2019 to upd~t.e. the prt,3Cnl $1::ttus ·i.n the Alfi.davit to tic filed 
before Hon'bleNGT. 

Thcttafter, Scca:cary S&.T .s. ,,,.~I JlS od'lci:: sfAkchotdcr .dqwtmcn'3- vl1 .. ANPCC. 
' P8MC. RO&P, Hca.llh appri;ted the Colnmi.ttte about the ;;gicss ~ -oil docisions taken i.n 

the 7"" SU\-C. AJ,.er detaiJed del~ion. the tollowing dccisl~te taken: 1 , 

• I ' 1 ' ' 
L 'Tl>c Cbaimu>n, SLAC advi,c<I ANl'CC co compk_ie lf>e'p!OC<$$ fo,mgogcn/etfof 

lcdJni<al ,laff o">hort tcm> f0""8CW4l. buis unmcd..,..,ly. The fuod n:quircci fq< 

nx:cting lhe sa1my or lbe;:stafJ $110uld be projected to finance deparunent: fb.r 
..jditicmal fwxhllocalion 4 RB stage. \ \ 

2. The Chairman advised ANPCC t.o obiain the p:oposaNiom l\11£glf end coordillllte­
to CQmplcic ~ ~iOO woct for. c:nvirunmco&D.I dcgn,cbil.lOO'•nnd cost: of 
toStoratio~ in =-· v,11), J""" 46(vi1) of lhe ~ of Hoo'bl• • NOT ~ 
06,05.2019 in 0.A No. 606 of201e without any furthcr:delay. • 

• . 
I lL I 

[ r I • 
• • 

,l I ··---- / ; 1 • ,;> 
' J -.... . -- '4 , 
1 ,-

. . 

- •-1 

__ , . -. 

-. __ , __ 
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'J 
I 

Le~ ~ 

-"-' 
l. 'le-was decided tbat.Secrc:l8J'Y S&T will ooovcnc a IUC(ti(la-with all~ cn!orocmeor 

~cod'es aulhori.tcd to tak.e~oogni,w)ce ~r lhe...violatots" of ~ 1"oti6cation / 
bclnn.l.ng plastie <;;aay ba,gs end single use plasti~ \terns. The.enAAciug~euwtC.: ~ t 
submit 1nonthly report lQ ANPCC in the foUowfog form.at: 

No. of rnspcctio"f No. of lfi.l'lc,. Qwanlity or No. oC license-

~ied out sioce imposed and materials seized suspcododfcase 

OI.OS.20i9 aryount collected 
' 

..gi.-d a~l. 

lbe violators 
- . ---

. 

4. The C,hai.rmau infomicd lh.c Com,nitice-tJP.t no n:Jaxatioo will be giVC11 to companies 
produelng single .u.,c plastic itttns until 11. concerLed IICliou plan spc,c.if~ '° t))IC$ie 

islands as per the provision$ of Rutc 9 oC the PWM Rules, 20t6 under EPR is 
submltled by mn.ouI.1,twserslimpQrtcts aod ~pto~cndt>r.scd by the local bodia 
(PBMC. UD aiwl.RJ.)&.P). • , - -,-

5. TheChai.nn/Jnadvil;cd Secretary S&. T lO convwe & mceti.iig/seminar with cooccmed 
s1.akebo Ider dcp:u:tmcnlS aod manufact\ltC(11importecs to finalit.c an EPR. Plnn for 
c:trcet.ive ~tand coolro1 of pl~i,;: ~ le. ,: 

6. Tbe D(,ccu,r (Hblll,) infooncd that the sill,., ro, .,...u,11lon ors BM'Wini:ineotors 
bave beeo idc:OJ:ificd and lht- samtion for consttvetion o( shed for i.ns;aallatiOO of 
8?-,fW incincni.ton kts been <XlC1,<eyGO tO APWD. TilC BMW incincmtor$ 
in.uallatiou work! is cxpoe:ted to be cocnplecod by Marcb 2020. The,Ctwnnnn 
od,nscd Se=W)' (Health) asxl Scct<La()' (S&T) w, n,,ncw the ~g,,,ss·of the 
in.'ltallalion 11.lld commi.ssioraln,g wac-k (lcl regulu-bMis to C'OSuie the t.;00'.l(!letian o f 

the work In a rime bound ina.nner. 

7. 'rbc et,sinr.an. tidvi"sed PBMC to strive u, covu all 24 wanb rot door~l(),odooc­
wllc<;t.ioi, o( ,cgre:gated wu,e by fcbnW')' 2020 and. coh:wce ca.p11City (or 

comp0$W\g of b~gradable wa....te, shredding of segregated plMtic wlLSlet and{ 
scicnli.6c di'sposo.l or all olhcr recyclable Wll$tt: to achieve the tart« Of uro lal'ldfiU , 
. • ! ' 

g_ 
Sltc., _ , , - l 

l'bc Ch3imwtdisi:rcd that an ana,lysis or~untand 1ygcs:•Of'~ g~ in '" 
I.be bla.nds per' month ... tz,..,.Yiz. the -unt end cype~ of ~ clleclivcly 
disposed/~ft~ out the islands per monbi.&hall be pJ(l(;ied before ~ oomm1uee, 

" II ' ' ~ 
by coocemed l~ bodje.,; in the DCXt my-ctiog.. 'He further dcsi.r:ed to know the 
amouot of glass lnd plastic bclrig mnspori,;d out to maioJMld by PB~C ti$ well as 
the amount of wa.,cc coovcned to c.ompt'l'st by PBMG, ibis data sh.all be _placed 
bc:forc the ooa1mit10e 1n ilie ncxl St.AC meeting.. . . 

• 

[ 

[ 
r 
' l 
I 

- . - . 
( 

I • 
• I' 

' ! 

,. 

I 
L 
• 

l 
.i, 
• 
' 
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• • • 

-· 

' 9. The ChainlWI advised SecrelaJ)', RD&P JO i$,uc-dioxuo"" 10 llll _,.,_, for 
cotloction o( cctt.airi qoontum oC USC(' fcc/conscrvatioo cl.wgd 'frooi all :sabops, 
~I&- aud OlllQ. w uuua1,;1d Q;tabt'iiihmc:nt.s 'in lldr.j '-ld:idi'-lla1,1 _,. t, 1:,ctng 

do<1e in Swwaj >nd Sbaboed.Oweep. He fiutber $1tCSscd <l)al,ibe G~I~ 19 

tacb l)MCM)'l)t :shall be pn:: Adjusted. a.pirut I.be cxpc,ctcd ICVeouc they ma_y t.atn 
froro d)t collci;cioo ()( user fee in-order ·10 ensure compliance by all 

LO. The Cha.innart dc$1rcd tlw a, dlreeced ln th~ prcviOI.IS SLAC mc;r,e1lng. POMC, 
RO&:P . and Health should focus oa p~ $01.ltce sepgation, collocdOi'l;, 
transportatioo and disposal of wa.,d., ~neratcd lO ochie~ d1ltatget of zero landfill 
and should submit a plan with timcfii,cs by the nclCt. SLAOmc:etiog. 

I l. Tho ChairD)M advised Secrewy, RD&.P to pC'OYldo timetincs for-installation.of aJJ 
file pc-op.»ed W;lli:! A TM~ in ru.a1 ~ and lO cruw..i: uti.w:Mi~ 0(.Wif.$(t pl.ll.stlC 

• in rum.I road constntc1i0tf v;,),b in .a(t()tdav~tb-N"otifit:.llion No. -07 d3rcd 
10.0i .2019 ,hat have been itwolutl.Wlly dela~d. 

12. 1M Cbai:nruin sdvi.$Cd the.dtp;uttneJt[O( RD&.P and all Deputy Commissloners to 
make lbe ideolified model vUlagcs in aococdance wi"th pma 46(U) of"tbe Order of 
H.oo'ble NO"f dated 06.05.2019 in O.A No. 606 of 2011, fuJJy compliant with 
environmental noons by December 2019 aod the pl"Q~ may be submitted to 
Sccrcw y S&:r on monthly baslS ro, onward subinisslOn to Hon'~e NGT. 

13. The Cb>im"1l odvi,cd Disllier O,cwoi:o,i.ooe"' of all lhc--J DislriccrTo< ~ 
Jf>nlrocing. of SUltus of oo~plia.ooc in nocordaoce wf~ para 46(v) of &ho difcctipos 
issued by ffoo'bleNOT order dated 06,0S.2019 ia.0.ANo. 606 0(2018 md submlt 
the rcpor1 kl Sccrc:wy S4T 1br compilalioo and onward submissioo co HOn'bl.c. 

• • ' • ! ' 

),tqT. • ' ' I 

The oex-t m.eeti.ng will be con,•encd on LO . .ll.20l9 at 04.00 pm. 

Mocling coded v.ilh vo~·orthnnks to lhc Members. 

. ' 
I I r ' / 
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.ANDAMAN & NfCORAR AJJMINl~mA TION' 

·~f.rfflllf)dlr 

. ' - .POLLif r!ON CONTROL COMMITTEE 
DEPAR'IMENT OF SCIENCE ANO TEC~OL00¥-• 

i 

. ' 

' I 

', I . ' , 
l 

~· l l . 

• ' . , 
• 
L 
• I 
l 
I' , ' • I, 

.- --

; No. 2-ll/P.CCISWM(2016)120161 

To: 

I. the Principal Secrcwy (UO/finance.). A & N Adm(nisuation1 

Ollled: 20-ll-20 I 9 

~. The Principal Scc:retaty (Envitonment and Fewest), A &N Adminis:tn:t.ion 
J. TbeOffica-onSpocial Outy(B& F). A &'N.Adminl<ttalloo - - •-

◄• The Secrewy(Revenuc}. A&: N Administau.ioo 
5 . 111,e Deputy Commissioner, Sowh Atdaman 

6. Tl>r. S<crCIM)' (Al'WD), A & N lldmiois1r11tio~ 
7. Tbc St-ctctary(RD). A & N Adi.ninauatlon 
8. The Cb.icfExccu.tive-Officer. ZillA.rwbtd.,South And:imao 
9. The Sctmary(Heahh). A & N Administration 
IO. The Ocpuff Co1umls.$ioner. North &½..-Gddl-c 'Andaman l-
11. The Deputy Commis.Wncr. Nk<>bat _ .__ 
12. The Din:c~ (ltD & Pancllay,at) A Bf. 'N A_dmini,i!Jation 
ll. The Sccrct.uy(PBMC),.A & N Adnilnistration 

' I l4. the Secrctaiy(lndU.$triCS), A& ?{Administration 

IS. The Director, Cl.>CB, Zooat Office Kolb.ta. 
{6. !,,u, Oiuima eoooia, CSR-SWM Coosuliant 

·-·-

Copy to: 
• • _ _,..i.. 

I I. The Sr.PS lo ~ hje( Sccrccary, A& N Adm.inisuatioo rJr information o( the Chic( 
Sc=l"')', 

i 

j 

I I r I I ( ' t 

- _ __, __ 

- __ , 

l I 

,II 'LI' 

l - , l 
Mc111bcr Scomacy, • \ ,1' ~ ~ ' } - w .. ·v 1 I -~ -

' • , , --, <- --

' -rev~.'. (d1 
' ., ' ' 

' . -
L I 

[ .[ - - [· l - ,- ~-- ' - " ,IL I' I 
' ! 'l • 

I I I 

I • 

____ , --
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Minuccs or Che niulh meeting of State. Lc..'Vcl Advisory Commiltec for OT or An<laman and 
Nicobar Islands held under tb_c..Chairm:io.ship or Chief Setrcuuy, A,..& N'i"\du.a.iui.stratioo 
on 10-12-2019 at 04.00 l'.M. 

'"I • 
_, ..- I' r 

The followin,g officers attended lhe meeting: 
J. Shri. V.Candavclou, Connuissioner-cum-Secretary, APWD 
2. Shri. Abh.ishck Dev, Deputy Collttnissioncr, SA 
3. Shri.. D. Manikandan, Secretary, Health -
4, Ms. NitikaP~\yac. Secrellil)'{Scicnce and TecltJlol.ogy) 
5. . Shri. SuneelAnchipaka, Sc:eretary,l'BMC 
6. Shri. Vinay Kumar Jindal, Diroeror (RDIPR!s) 
7. Dr. Omkar Singh, Direcror (Health) 
8. Ms. GorirnaPoonia, CSR,S~VM Cnn<ullant 

The mcetin~ was chaired by the Chief Secrclary, Chairman of the State Level Advisory 
Committ«: (SLAC). -

The Member Sccrccary. Andaman & Nicobar Pollution C(lnlrol Committee welcomed 
the Chairman, Members ofSLAC and otiicr parricipant,;.. 

Thereafter, ANPCC, Health, PBMC aud RO&P apprlsed rbe Commiuee abou1 d1e 
progress made on decisions taken in l'hc 8'11. $LAC. After detailed deliberation.; the roHowing 
decisions were tak.e1\: , I , 1 1 

I 

. ' 

I. ,~he •Cbafrmnn1 SLAC advised ANPCC to complC.Le the procc~ for engagemcnL o( 
technical staff ou shon 1enli cootractual basis irrlmediatcly. The·A.dministration 
shalJ c-xtend financial support 8.Ccordingly. -

2. 11lc Chairman advised ANPCC to coordim1tc with NEER( and expedite the 
estluiaLio11 work for etl\1ironm.cntnl deyndalfon and 003t of restoration in 
accordonce with para 46(vii) of tl1c Ottler of llon'ble NGT dMed 06.05.2019 in 0.A 
No. 606 of 2018 [Copy of order e1tclosed as Amcexure A) wi1houl any further 
d~l•r, --·-

3. 11,e Mcmbor Secre1my, ANPCC infonncd tbot EPR ·Plan submimxl ,bJ Hindustan ' ' . Unilever Ltd. ha,; been accepred by EPR Committee.in meeting dated 03.11,2019 for 
n period of one year 10 supp!fpl-.tic packaged s¥,> to AN[. The Ch•i'l')M advised 
AMPqc Lo acCQrd pennissidn to Hindustan Uni!e*-r Ltd. a l onec andiis~uc a public 
ootlce·to. au PlllOs to fo ltoJ.• the same EPR mC.Ch~mism as submincd•bt J lindustan 
Unilever Lui it they \\1sh 10 con1inue to bring th-cir goods into the islands roiling 
which their ship1tten1S shal I not he allowed in. The Chajl'mfilt further advised to bring, 
ccmcl\l eomp.w.ics under the ambit of EPR. and make them-Hable tOtakc back plastic 
ccmcnl bag& • " 

• 4. 1"1\c Chairmao odvi:;cd ANPCC and CSR-SWM •Consullallt 10 anolyz,: lhe pla.stie 
p~Afc, and come up wiq, a· plastic footprin1 rcduclion plan in view p(t1lle Ban on 
Sl.Jl>sfand impl.e11.1entation ot CPR provisions. ; .\ ; 1\ ,,Ii ,.'j •••j- t'I 

I I ' ' 

5. 1lie Cha.i r.rruln advlsed .~SR-SWM ConsuJumMo bring to public vUI, ma'ss media the 
positiveeffons of the departments iJ, plastic wa~te managemenL 

_, 

._, .. -
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6. The Chairman advised Secreu,ry (Health) 1md Sec«:ltuy (S&l) to review th< 
progress of the instalta.1.ion :uid c(mun.issioning wotk of 1be 5 BMW incinerators on / 
regular basis 10 ensure the complcLion of1he work by Mn.rah 2020. 0 

7. T11e Cltai.nnan advised Port .~,fannge.me-nl BoartJ ro rcgulat.e the imp(H'L of banned 
sing.le use plastic items lnto ANl and 1.3.k.c strict act.ion agairisrlhc vibTatoi:s by 
rcgolarly monitoring the goods broughl in these islands. He desired that Scereta.ty 
(PMB) Ix: co-opted in funui: SLAC meetings. -

8. The. Chairman.¢\fis.ed 81l the enfor<;<:ment agc11cies1 to take stricl i,ction ag,ainsf the 
violators of bno on pla"tie carcy bags and slngle use pl!lStic iLcms by carrying ou1 
regular inspections., suspendinglcancctHng trade lice~s &. carry out sealing or 
cstabilishmcots if needed., 1.he mon1hly progress repon shall b~ submitted to 
ANPCC. He desired I.hat Oir<!Clor (RD&P) shall ~ke lead in enfQ.fCeme1ft~1iviltes. 

9. Tbe Chainnan advised PBMC lO suivc ,o cover all 24 wacds for door-to ... door 
coUccLion of see,rcgatcd waste by Februa.ry 2.020 atxl cnhMce cnpacity (or 
c.ompOSLing of bio•dcgrndable \.Vtl.Ste. shredding of segregated plastic waste, and 
scientific disposal of all ()tber recyclable waste to aehie\'C the target of1.ero Jnndfill 

site. 

lO. The•C~a.irman advised 1~1 bodlCS (l'BMC & RO&P) to inccntivizc (1;l~bllshments 
who 'are followin,g proper !..burce segregation practices. 

11. Thc' Chrunnon advlsed SecreU1ry, RD&P to i11st•ll all the proposed Water ATMs in . . ' ' 
rural ""'i'S by January 2020, S,;cretary PBMC inforrned lhnt PBMC shall in,siall 1he 
Water ATMs by Doc.ember 2019 in ~•fonicipal area. 

12. The Chaim\an advised Se~nmary, RD&P to issoe directions to . ..tlll-P~m;h.ayats for 
collection of specified quantum of user fec/consecvation "Charges from all shops, 
h.ou.-;ebolds tlnd. olher commcrcia.1 establishmcms in 1.heir jurisdiction as is being 
done i.n S.\varaj and Shaheed Owc.ep. He futlha: stressed that th.c GLAs released to 
each panehay,n ,shall be pre adjusted agais-ist the expected revenue lhey may enm 
rrOm lhe colli;ction of oS"er fee and a m.atehlngl am()U01 be released S'Ubscquently if 
thcf ~ carrying out colJectlop. this shall creiy.e,a system.of incentivcs1fot,efficienl 
ooltlp,iancc. and user rec' collection while fil'Ulncia.1 l05s to Pnncbayms not 

' -complying. 1 1 , - • --
', •1i I Ii 

' ' ! ~ '1 ' ' 13. The Chairman advised thd department of RD&Jltand all Deputy Comtji.issiooccs lO 

make the idenur.ed model villages in accordance with para 46(ii) of the Order of 
Hon'ble NGT 'datcd 06.05.2019 in 0 .A No. 606 of 2018 [Copy of ordu e,,c/os<tf 
flS An11aurc A I, Cully compliant with eovironmenlal noims by December 20 i 9 and 
the progress report. sh~II be .submh1cd to Socretary S&T on a monthly basts, 

" 
14. The Chairman OO~ised 0il trict Commissi()n~ or all ~ J · Dislric~•~r regul:u· 

mqnltOring of st:atu.~ of c9mptianc:e in accordance with F-' 46(v) of tbc direcli.ons. 
is.sued )>y Hon'ble NOT ~rdet da1ed 06.05.2019 in P.A. No. 606 of z\)18/[Copy •f 
or'd(.r ~!1closed as A1t11d w e,,1] and submit thc!Pro#,css report to Sec.~ ; S&T. 

I I I . ' ' ' 
I 5. The Chairm8.Jl advised Dis1.rict C<:,mmissionets of all the 3 Discritts lO impleu1cnt 

Notification No. 250 d31ed I L07.20 l 9 to ensure strict compliance lO provisions of 
the Noise Pollution (Regulation an'd Control) Rules, 2000 [Copy ,if order , newsed · 
ll$ A,mc..cur~ BJ. ~ --·- · 

I 

. . . 
''£ • 

. :i/ S; 

riti ·1-
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<$1Y&'ll1 l(~~f(ll ll(.u"!N 

ANDAMAN & NlCOBAR AOM!NISTRA TION 
\l\,◄Otr.t ltii ot ~ 

f.'Or.r .rmoN r.ONTROL r.nl\U.fTTTEF, 
DEPARTMENT OF SCfENCe ANO ·rec1-U-IOLOGY 

' ' 

No. 2-1 3/PCC/SWM(20 l6)/2019Nol•!I { 52.!, - D•ted; 17-12-2019 

To: 

I. The p'rincipal Secretary (Ul)JFinanc:e), A & N Administration. 
2. The PrinciJ)31 Sccrcl•ry (Environment and Forest), A & N Adm.inlsu,uion 
3. The Officer on Spc<ial Outy(E & f). A & N Administration 
4.1 The Seorc:iary(Revenue), A & N Admjnistrntion 
S. The Deputy Co1nmissioncr, South Andaman 
6. The Secrel3I)' {APWD},.A & N Administration 
7. l11e Secretary {RO), A & N Adrnjnistration 
8. TI1e ChiefEx~utive Officer. Zilla Paris.had. South Andaman 
9. ll1e Secrel3I)'{Hcshh), A & N Adminisrnttion 
LO. The Deputy Coroll.lissioner, Non.h &. Middle-Andaman 
I 1. The Deputy Com.missioner, Nicobar 
12. The Diroctor{RD & Pruichllynt) A & N Adminis1ra1ion 
\3,. The Sccrclary(PllM(;), A & N AdminiS<n\t1on 
14. The Scc.ret.ary(lndustries). A & Ni\dminisuation 
I). TheCh!e( rort Admjnistrolor. A&N AdmiJ;1istration 
16. 1l1e Direc1or, CPCB1 7,-onol Office Kolk!lia, , 
17. /vti, Garima Poonia, CSR-SWM ConsulL1nL 
18. The Presidenl of 1\ CC[. A&N Admioistraliou 

Copy 10: 

-

' ---

• ' 

'' 

1. The. Sr.PS LO O'Lief Seeret.ary, A& N Ad,niJllsmuion for infonnarinu of the Chief - •--' -: 
Secro1ary, 
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Member Secretary, ANPCC 
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16. 11,e CllAinuan advised PDMC, RO&l' and Health to ' focus on 
commitments made-before 1-(oo'ble NGT in 0.A No. 606 of201S:•-

achieving tJ1c 

~-i.~ 
L7. The Chaim,n.tl desired that as directed in tl1e previous SLAC meeting, PBMC, 

RD&P and I h:allh ~huulJ fo~u.'i oo proper :iou«:-e :,epestr.tio n, colJccti◊n., 
transporuition and disposal of waste ge,ncrated to achieve 1hc target of zero landfill 
and should submit a plan with time1ines by the next SC.AC meeting. 

18. The Chairman desired the au~ndance of a. rcpre~ntative from ACCI in the next 
SL.AC meeting. -.-• - •-, 

l 9. SccreLa.ry ($&1) infonncd the Chainn!ln thal a comparative statem~nl Qf sleps taken 
for compliance or Hon'ble NGT directions (Moy 2019 v/s Nov 2019) has been 
circulaled to alJ mcmbetSi with request to add JOY more progress made~by respective 
departments to be placed before Hon1 blc NGT during next heatil'l&, and pc:rsonaJ 
appearance ofChiefSecrctl\1)', A&N Islands dated 17.01.2020. 11:t.e mattc:r may be 
given top priority and update,S

1 
if any should be senl LO Department of Science a.nd 

Technology lateit by' fst wetllc of Janu;nry, 2020. - -_ .__ -·- - __ , - -

Meeling ended with vote of thanks to the Members. 

The next meeting will be convened on 811 January 2020 at L600 hrs . .. \ ' ' 
1 I 

-~ --·-· - .. _, . -

' 
I ' 

I I I 

• 
' 'f '1 ·1 'i • ! ',' ' • 1 \ I 1 

I 

,. .. -- -~ --

l 1 I I 1 I 
! ' l 

' 
' 

I • I. - , ,:._ .-•- ,I! ' .. I .. 
' j ' 

.. - -,~ -
I 

-·· 
Page 36 of 102

4461



• 

Detailed Proposal 

Environmental Damages Cost and 
-

Status Report·for Andaman and 

Nicobar 

Submitted to 

~ , .... 
Andaman & Nicobar Pollution Control Committee 

Department pf Science and Technology· .. -

~■ 
~ NEER! --

CSIR-Natlonal Environmental Engineering Research Insti tu te, {NEERI), Nehru 

Marg, Nagpur 440020 

November 2019 

·- , • 

Page 37 of 102

4462



• t'1t1 

■ 
NEERI 

1.0 Introduction 

Ahour And:aman ll nd Nicobar Js.h111ds. 

Andaman is a Union Territory nf 1hc Republic of India. The Andaman and Nicobar Islands. 

localed In the south,castcm pan of the Indian ma.inland geographically. no.it in splendid 

isolation ln the Bay or Bengal. ll lies between l;uitudc: 11.7401° N and Longitude: 92.6586° 
,~-·-

E. This Union Territory is a chain of ano1·e than 500 1.slands and i.slcts. Most of ,hese islands 

(~bout 550) nre ln the Andamttn Group, 28 of whlc-J1 ore lnhabited. The smaller Nicobars. 

compdse some 22 main islands ( 10 inhabited). The Anduman and N'icobars are separated by 

the T.:n Deg.rec Channel which i.s 150 Km wideaod art southward extension of Arakan Yoina 

rongc (Myanmar) rArakan Yoma. i1self is an extcl)sion orPmvam:hal Hills]. The lOtal -
popula1ion of the Andaman and Nicobar group of islands is 3.81 La!hs 3!1d 1he liitT."ley rate is 

86.6% (201 I Census). 

Po11 lllair• the gattway 10 the islru\ds li~s in South Andaman Island and falls under South 

Andnman Dis trict. Porl Blair is the biggest city and capiu;ll of thi" Uni(m Tcrrilory. The 

populmion or Pon Blair city is 108058 out of which 57.761 are nmle and 5(}.297 arc female 

with an -avcmge lilcr.icy rtuc or 90.3% (2011 Census) Pon Blair MuniciJ)aiC'-0uncif is 

responsible for providing civic ame.nillcs in the cily including StLniH'ltinn faci lities. At prcscfll 

.s.otid was1e ge11erme-.d from 1he city is being disposed al 8 rookshabad dumpsite. 

Sci;rcga1ion or !\Olid waste has stoned in rort Blnir whh a dcdicmcd fl!cility for c.omposting. 

recycling of boules and recycling or plasLics. currently. some of the generated waste, ill i.'l 
. ·-. . - ---

segregmed manner. Is soncd at this fadliiy. Brooks.hflbad dumpsit~ however. hns a l()t or 

legacy waste and noods a system for managcmen1. Figure I shows th~ site photographs of 

8 rookshab11d dumpsitc. 

--,.-

__ , __ ... 

___ , --

_, --

- --- .. -
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l~igure. I: Site Photo_grnphs <:!~ llrookshabad Oumpsite ot P.ort lllair .... -

Most or the houses in Pon Blair has .soak pit sy.s1em hence drninage network is not e.dsting. 

Some ofihc area . .:; havt drainage system which receive wastewater, Some of the St\,,age from 

_ !,oa~pit arc collected via municip:tlity trucks and are ulilised In plggeries, The d:Ha rdated to 

these discharges and u1ihsation arc: 10 be further verilied. 

Swaraj 1slo.nd also known as Havelock Island is a rural areo in Anciamon, It co1ncs under the 

Sou1h Andaman Islands, Similar IO l>on Blair. souk piL~ ure presenl at household level. The 

solid w1ts1c is disposed at 1:1 dcdicl'lted site w·hich is being upgraded for recycling and ulilisation. 

f igure. 2 shov••S 1he silc ph<>tograph,; of dumpsite m Swara,i Island. 

_Figure 2: Site Pholo£_rapJttof Oumps:ite111 S\v3r3j lii;land (Havelqcl::"lstaod) 
- -

__ , --. 

__ ,_-
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Shaheed Island 11lso known as Neil Island is a nm1I arcn in Andimi~. It "also comes under 1hc 

South Andaman Islands o.nd follows a siinilttr method of disposal for wastewater and solid 

waste as Swaraj lslar1d. Figure 3 shuws Lhc Sile photographs or dumpshe a.1 Shaheed lslaod. 

Figure 3: Sit(' Photc,i:;,raphs ofOumpsittat Shaheed Jslo.nd (Neil ls)nnd) 

S pecific Objectives and Approach pfU,e Study 

AspcrNGT case 0.A. 606 of 2018, it ls neccss..1.ry to cvotualc 1hc cnvironmcnllll domages Cl)!il 

for solid \t.1aste dumps-he. n,e same is being proposed ln phase 1 of this study t-arseuinl:!, 

dumP3ite or Porl Blair. Damages to environment from the dumps he and coastal waler bodies 

due to sewage and other tontaminati(m dii;charges shaU be e.valualed in monelary term In phase 

---1 --. 

- ·---~._ .... 

_ _ , .. 

,._ .._-- __ , 
I as weil. f un.her, the study ,ums to prepare lhc cnviroJlmental s1otus..repott of Pon Blair, 

Swflt'Jj and Sh:i.heed lshtnd of Andaman .. ~l'he scope of1hc project is to identify the :i<nu·-ces o( 

pollution or ~ir, wastewater (indusu-ial and domestic}. solid waste. lndustrlal waste. noise 

pollmion in the j,;.lalld.s. The resultant output of envirunmi:nt.al damnge. in ,nonetary tcnns 

assess1ncnt caused by various activities is the main component of this study. -The. whole study will be done in lhreephas~. the phase .. wise breakue of'thie worlnns follo'-"'S: 

Phase (I): 

(i) Envimnmcn111I damage cost assc.Jis-ment dtm to dntins and dumpsite in f>o11 Blair: 

The e.-.:is-ting scenario and resulting damn,g,es from 1he drains and dumpsitcs in Pon 

Bluir will bl! measuted. 

- ._, -· 
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(ij) Environmenli!.I damage c,o.,;t as~smcnl for coastal water qualhy using primary 

nnd!or secondary data 

-
Pbue (11): 

Prcparali<>n of Environmental St,11us Repor1 (ESR) or Pon Ohtir; l:.flvironmenl.al status repo11 

will cover all the aspeclS or environment like air, water soil1 land use land classification change 

and will suggest_ ec1io11 plan for cur1aili1lg, 1he polh.ulon along with long .term sus1alnable 

measures for reducing the impi!Ct On envil'Onmcnt. 

Ph• s~ (111): 

rreparatioo of Envitaru'l1cn1al Status Report of Swaraj Island (previously l·faveJock Island) and 

Shahftd lshmd (pn:,,iously Neil Island): Similar tc> Port Blair. the islands will be covered for 

their environmental staLUs report for overall su5taino.biJil)', 

_, 

_,_-

·ro achieve 1hc abovc-mcn1loncd objectives or the projed the work will be prog~ssas pee the •--, 

activities n1ention in 1he flC>w diagram in Figure I. 

Direct lmpac.t on 1he 
lclcn1itication surrounding (surface waler 
l)f 1he source bodies. grom,dw.uer. soil 
o(i,ollution -quality, i mpict on coas,LRI 

woter qunlity 

Preparation of 
ESR ofllu!lslonds 

- Conversion or 
--► direct impacl ln 

.. l!:nhs:_0.f:.moncw.ry 
cnvkonmcntal 
damageoost 

• 
Environmentol 
managcm~u plan or 
rocommcndatioA-to reduce 
tfio cnv1ronmcn1a1 impilCts 
In the lslonds 

Figure 4: Flow diagrom (or Environ01cmul l)amugcs and ESR 

• 

- ... ___, __ 
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Execution of the Project: 

Pho"" (n : 

The firs1 ph:o1sc h:,is two components as men1ioned in previous section, it will be suu, whh the 

fo llowing. objective. 

Em4ronmt!tttal tJtmmge corr t1ssessme11f due ID drni11s muf dumpsite i11 f>nrt lJJnir: 

( i) The existing scenario and re.suhing damages from lhe droins and dumpsites in llorl 

Blair ,,,ill he measured. 

Environme11u1f damage CtJ.'fl as.fe.s1meut far coastal "-'«ter q11t1/ity ul·ing primary and/or 

secmtdnry tlnm;• 

En1ission Pa rameters for v.aluntfon: 

I. ltt'SlllCI or Municip:\I $()lid W:t-'-tt': l)ctailed site survey ~hnll bt carried OUl 10 

undcrs1ond the possible drivers by which environmental dama.ges are occurring. The 

Slirfacc ,md groundw81cr qm11i1y in Porl Blair shall be monitored to idenlify the impact 

or dumping of waste. fcacluuc generatod is directly ~bjec1ed to open !£1.nd. which has a 

1e-ndency to peroolale and reath 1hc. ncarhy water bodie5:-_The h1i°iitlfu1 mcrnl 

c:oncentrotions irt Je.achnte can eause considcr~blc impactS nn human health ond 

agriculture in additinn 10 the.- aquatic. life. 

2. Impact of Wndcwntcr di"charge: Identification or lhc sewage dischttrge poinls in 

Pon Blair shall be identified. 1"he dumping or unln::ned sesvage or household 

wastew"lcr onto land or.. in slll'(aet. water bodies may . cOnl"m-inate. lhe 

surface/groundw~ner qu~li1y. TI1e w:u,ic\vatcr contain .. ~ nutrieni.. organic carbon. 

bfrllogicaJ cont.:uninmes and heavy motal ct~. which may cause depletion di.ssolv~d 

oxygen ill aquatic system. euttophic~tion and toxic impac1 to the aquatic as well !IS 

groundwater. The discharge of untreated wastewater may cause impacl to lhc biotic 

environment of aquatic system. - . 
3. Cou§tlll Water ()ualilv Mori hori11-g: Thcsourec or pollution lQ the c:oasmJ w"1er shall 

be identified. The type or pollutant discharge in the coastal are.a shall be identified and 

lhcdata will Pe collr:cl~ to get the qunnlity of pollut11ns from various sources disposed 

in lhe coastal oreo. Impact on cn.'l'ital wmer qualily due to disposal of pollut!:lnt.s shall 

be idc,nti lied. 

Water quality testing of gl'ound, surface W3tcr and coastal watc-r will bc-~ rried oUlto analyse 

d,e level of l'IOllution. Secondary do10, ifov(lilahle, shall also be referred. The concentration 

__ , _-

- -• 

__ , --. 
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value, breaching 1hc standards. ,viii be determined and rcsuhing environ~emal da-rhU.gcwill be 

CSlirnatcd using contrl)I cost me,1hodolo.gy linking all the environme:nLal values/indices. Whert -c()stS arc quan1ificd on 1hc basis of the cost of one pollutnni oouplod with linked environmental 

volues, Both environmental Md hcnlth effects are covered by the study. 

11,etot~I estimated cqs1 for pha.sc J_one or the:: proj ec1 is JNR Twe,uy Nine t.:fikhs.nnd Tw'emy 

Five Thou.s~nd Only, This c.os1 is exdusi~e or 1axes. which xhuJI ~ paid t::dra, a..:; applicable. 

SL.No Urcnkup Ul-scription Co.st (Rs in Lukhs) 

I Manpower 75 

1 Chemical & Consu,nables 6.0 

3 Travel 9.0 

4 - Coming:cnc:.y - 2.25 - · 
5 ln5titute Ft.-e (20%} 45 -
6 ,..,., 29.25+GST 

Time Sched"le 

► Total durution nflhe project.: 6 Montlis 

Oc-.scriptidns 

First Monitoriog 

Second Monitoring 

Data Analysis a1)d Damage 

,, ssessrnem 

Prcpomlion of drall final report 

Hn31 Repon 

Time (in Montl1s) 

3 4 S 6 

__ , -
-. 

.._, --
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Ph:1~ (11): 

Preparation of Environmen1al Status ReporL (ESR) of Porl -Olnir: Envittu1me~Lal status repon 

wilt cover all the aspects of envlfonme111 like air. water soil . land uscJand clnss:iticafion chiu'l_ge 

and '"ill sui;gcst ac.tion pto.n for curtailing the pollution -olong whh kmg term sustainable 

mcu:;ures for n:ducing the lmpact.on ..:nvlronmcnt. 

In lhc second phai-c of 1hc projet-l every o.spec,t of 1he environment will be covered to prep:ire 

the ESF{. Monitoring or 1hc various pollution sources shall be done. l11e detailed plan ror 

preparation of the: ESR is as follo\~~-

Emission Ptarnme1ers for v:ilua1ion: 

I. Air n•ollnfinn Status: The A fr pollution monilo.rlng shall be carried ou1 al severnl 

locations in Port Blair especially near to tho municipal waste: disposal sites, Lraf lie 

inlc:rseclions and minins ere.as. The air quality monitoring shall be d()n<: a l various 

location.sin the re--sidentinl tl.rea"ll.ti wdl. 
- - --

2. Grounrl :inrl s1r-rfoc.·c w:atC[ ,mllutlnn .'itntUSj Vncious source of-Pollu1ion in terms of 

solid and wastewater, which may c-0nlaminatc the surface and groundwater. shall be 

identified in Port Bloir Island. The surfoce und groundwmcr qurtlity in Port Blair shall 

be monitor lo identify 1hc imp11c1 or informul dumping of waste, disposal ofuntrca1ed 

and treated wastewnter on lhe land or in lhc surface water bodies shall be monitored. 

3. M tmici!}:ll Soli.d \Va.,-ic MtilliU!,e.m('nl Stt11ns; The data shall be oollee"red for the 

current slatus of wlid waste geriemtlon. collection :rnd disposal prac.1k-:e oflhC MSW in 

Po11 Blair city. The derailed chamctcri:1.ation (physical and chemic.al composition) nf 

solid w3sie geocmtcd in Pon Blair city are covered in the. study. 

4. Bitnnc.-t:lk:11 a11d 01hcr W11~1e Managem~nl $iatu~: Tho detailed data collection on 

the mtinngcmc:nt or Biomed.ifal, E-waste e1c shall be eollccted in.~orr BJAk.,Ghy. The 

impact on :iir, wn1cr and soil shall be measured caused due 10 the "'disposal of the wa'ite 

in Port Blair. 

5. St.:l tu.ll or Co::,.s111l \Vntt"r Qulllhv: The source or pollution 10 the coastal \\falcr s.hall be 

idcnti lied. Tht: c-oasto.l wale.t quolity moniloring, nnd tlte impact on Ooro rmd fauna due 

10 discharge orpol111uints from the ide+ntificd source will be monhorcd. 

6. l'ouri~m: Additional pollu110n loads due to tourism induslry{hotels) in I~~ solid. air 

ond wn1c.r sh11JI he evaluated. 

-

- ..__I - -

.. 

- --1 --. 

_ _..., __ 
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In oll lhe areas of environmem,. various pollu1lot1•related par:uneuus .shall be mooi1ored i11 

dew ii as mcn1ioned ohove. On the basis of 1hc colle-ctcd da.ui on status of 1hc existing prac1ices 

or solid ,ind wastewater n,anngcment pn,cticcs, the overall <:nvironment status report {E.SR) of 

,he Port Blair shnll be prepared. In 1hc .ESIC the m~n;lgcmem pktn in form ofrccommcnd•nic;n 

to avoid the furthc.r damage 10 the environinem shall be suggested tQ deraU. 

Butlgf l Requireme"{ 

The Lota I estimated ccJst for Phase II of 1he projecl 1:s, IN R Furty•Eighl Lakh Ten Thousand 

Only, ·rhis cos, is exclusive or1a.~es.. which shnl I be P"id (.',Xtra as applic:tl)lc. 

SL. No Ur eakup J)(!Scr ip tion Oist (Rs i n b lik~~ 

l Man1>0wer 15.0· -
2 Chemical & Con:.umable~ 10.0 

3 Tmvel 12.0 

~ Contingency 3,7 

5 lostlunc fro (200/4) 7.4 

6 Total 48.l +GST _ 
-

"fi'mr. Sclle;dul,e 

► rotal duration o(thc project: 12 Month~ 

Dcs<:riptions 

First MOnltorin_g 

Firs1 Report on 
Moni1oring 

ScC()nd MOfliloring. 

Second Repon on 
Monitoring 

Third f\•tonitofing 
Oat.a Analysts 

Fin al draf1 repon 
Finni Report 

Time ( in Mon1ilsJ 
3 4 5 6 7 8 9 10 II 12 

\S5 

-- ' --

--, ... + 

__ , --
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PhnSt ([I[): 

Prcpara1ton of Environmental S1a1u.;; Rcpan (F.SR) of Swarnj ari~d Shah1.-ecl lslauds~ 

Environmental slat us rcpon will cover all the as1xx:ts of environment like air, water, soil. land 

use lru1d classification change and will sugges1 action phm for cunalling 1hc pollution along 

wi1h long lenn sustaillHblc measures for reducing_ the impact on environment. 

l'o prepare 1he ESR, monitoring of 1he vnrious pollu!iC')n sources shull be done. The detailed 

pion for preparn(ion or the ESR is asJollow: 

gmlssion P~ramc.ten; for vuhrnlion: 

J . Air 1wl!•1tU•n Staws: The Aif pollution monilorini shall be carried out ot several 

locations io Swnroj and Sh:1hccd Islands at tht: ldc:ntillt:.d locations. The arr quality 

monitorin~ shall bo done at various points for PM 111. PMi sand other gaseous pollutant 

'11so, to nnd out lht: level or pollulilnts: in the! area. - --
2. WJ1lt r' polluiioo Status: Various .sourccorwatc:r p()lh.itiom which ,nay conmminate 

the surface and groundwater, shall be identified in Sw-1111.i and Shah«d l slands. The 

surf.'lcc and groundwalcr qunlity in S\varaj o.nd Shohc,ed Islands shall be monitored to 

identify 1he impac:1 of Informal dum1>ills of was1e .. disposal of untre!llcd and treated 

wastewater 011 lhc land or in the , urfacc wa1er bodi~ shall be monitored. -
3. Mur1icipal Solid Wns1e M!rnngemefl1 Starn~: The data shall be collected for 1he 

current stntus sQlid wa;Stc: g,c:neration in 1he concerned islands. The detailed 

choraclcrization (physical nnd chcmic~~l c-0m1X1si1tort) of solid waste genmi1cd in 

Swaraj and Shaheed b lat1-ds will also be covered in.Jhc Sludy, The impact on the 

summnding area or the MSW dis posal sites in terms of conisminaLion or water quality. 

land polluLion and th1: impact or ah quoJhy shall be measured, . - ·--.-- -·- ,_ -
4. Uiorn edil'al :ind 0 1hcr \.Vastt l\<l:urngcment Starns: The dc12ired dala <:◊l1tttion cm 

the mnnagemcot of Biomcdic.-1, E•waSlc clc shall be «>ll~c1ed in Swnraj and Shaheed 

lslands. The jmpaeL on air. water ond soil sholl be measured C3u~c<l due to the dispos:il 

o(thc \\'il5\C in Swaruj ond Shaheed Islands. 

5. Srn.1 us of Constal W:11t-r Qunlitv~ ~e source of pollution and the t)'pc of pollutants 
·-

discharged in coastal area shall! be idcncificd The coostal waler qualily moniLoring ~nd 

the impact tin nora and fauna due 10 discharge of pollutants from the i<lentifted source 

wUI be monilorcd in Swaruj and Shaheed Islands. 

6. Tourism: Additional potlutian lond!i J ue 101ourism lndus1ry (hotels) in tcm1s solid, air 

~mJ watcJ ~Jmtl 1,c evaluated. 

:- -

·-· 
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In all 1hc. amtS of environmcnl, v~rious pollu1ion-re1"1ed purume1ers shall be ,nonitored in 

detail as me1ltiooed above.. On the basis o(lhe collected data on stotus oft.he cxi:;ting practiol!s 

of solid and ,v;i.i;tewtlter monogcmenL practices, 1he overall environme111 staw.s rcporl (ESR.) or 

the Swnrnj and Shaheed Islands ~h11II be prepared. In the ESR the mi_ltmg~ inent plflnin form or 

recommendation io ovoid dle runher damage 10 the environment shc,11 be :,i,ug,gested in detail. 

llmlge.l Re11uirenuml 

The 101:il estimntcd cost for PhMc II or I.he project is INR Forty Six Lflkhs and Eigh1y 

Thoultand Only. Thi!. cosl is exclusive of taxes, which shal l be paid extra ns ttpplicable. 

- -- -
SL.No Brenkup o~~cription Cosf (l~ in Lttkhs) 

I Munpo"-er 14.0 

2 Chemical & Consumables 12.0 

3 Travel 10_0 

4 Contingency 3.6 

5 lns.thutc fee (200/4) . 7.2 -- -
6 Total . 46.8-+ GST 

11mt! Sc/11t,d11(e 

:> Tomi durolion of the proj t'Cl! 12 JvlonLhs 

Otscl'ip1ions 

Finit Moniloting 

f' irs1 Report qn 

MOnho.rlng 

Second Monimring 

Secood Repon. on 
Mo11i1oring 

Third f,.'1(,nitoring 

Dnta Analysis 

Flnol draft repon 

fmnl Repon. 

Time ( in Months) 

3 4 5 6 7 g - 9- 10 II 12 

- __ , _-
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S uppo rt Required from Sponso r 

l, Details abou1 any environmcnw.1 study canicd out in past along wi1h their ref)Qf't$ 

2. Rcquisi1c permissions for spmpling aitd monitoring. 

3. Lelter orsuppon, if required. in c~se or need of data a~ css frorn other organizatious 

in Andaman and Nicobar 

-&. [...oc,al travel and accommodation 10 be pro.,ided by the sponsor of this project 

(including Sh:ihc-cd and Swaraj Islands:) 

5. Senior local su11Tfor local t;.uidJnce and eoordlllatlon 

Paymenl Terms ror a ll Three Phases: 

1 s l installment 50 % of Projcc1 Cos1 + GST (@ I &.00 %) alon~ with the 

\\'Ork order 10 lnitia1c fidd studies . . 
. 

2nd ins1aflmcnl 30¾of ?mjec1 Co"+ GST (@ 18.00 %) after submission of 

drnfi report 

3"1 l nsmllmem 20 % of Project Cost + GST (@} 8..00 %) afier submission of 

rinal rtport .. 
. - . -

A ll the paymcn1s to be made 1hrough i, cn1s.$cd demand d r;n 111 1 he nomc o f 

" Dircc.tor, NEER.I, Nagpur"' 

O,· 

T h n,ugh RTGS, 1hc lle1ails al'e gh•en iJI rhe bt'IOW rn hie 

B!ink Dernils 

I. Name oflhe Aocoum holder: DIRECTOR r<EERI, NAGPUR 

ii. Uank Acc<>Unl No.: 30266513766 

iii. Acc:ounl type; Saving 6nnk Accounl 

iv. Oank Nanle: STATE BANK OF INOIA -
-· . - . 

__ , --· 
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v. Brandi; NEERJ Branch 

\ I L 11 digi1 IFS Code: SBIN000422.4 -
vii. -1 I digi1 NEFI' Code: - SBIN0004224 - -
"' VIII 9 digit Code Number of 1he Bonk 440002031 . nnd 'Branch (Appearing on lhe 

M!CR Cheouc issue<I bv the Bank) 

Toi: Rcdstra1ion Number-t; 

'. Income Tax PAN:• AA,\ TC27 I 6R 

ii. VAT TIN/Local Tax Regn. No.: NOl Applicable 

iii Staie of VAT Registrnl10n: Not Applicable 

iv. CST Regn No. : Not Applicoble 

Y, Escise Regn No. NCll Apptic.able -
- -

vi. GSTno.: 27AAATC27162ZE 

yji, Sen•icc TllJC Category Sc:icntific & Technical Consoltancy 
Services 

About CSIR-N'EERI 

CSIR-NEERI is the premier research •institute dealing in en\l.itoninenuil -science ond 

coglnoering in India, The in.'ititute tornprlses research dcpartmen1it dealing with v:irious 

oomponcms of environment. The role of the inSLi1U1e is to pro\•idc scicnlilic and technical 

information and setvices to lhe various authorities (ind indusLries and promo1e phmning, policy 

and ma.nagem~nl stnuegy fot the regional environmental efforts in lr'ldia ~ well as overseas. 

More than 300 sci<:ntific ond technieol stoffmember.s make CSIR-NEER-1 a-highly qualified 

panner comrlbuting nm1lytical fnd 1i1ies and cJC1e1lSh'e knowkdgo on vnrious: aspects or 

environment. 

Among, the various environmemol domams. 1he institute Is dealing with the n.~:¢arch and 

dcvclopm«ml or bener and scien1ific wnicr nnd wast~\,:tuer management p~_cticcs. ror more 

than rour dce~dcs. The primary Coe.us of tlH: water and wast·ewi,~r m_a.nageniehT has been 

shifting over 1he years from lreaunent 10 reuse, !Ind recycle in recent yean.. The ln.stittJte has 

expertise 1tnd fdearch capabilities in rollowing domains of the Air, Water, Sewage. Climme 

tmd MSW manf!gcmenL 

159 

. . -· 

__ , --

_ _ , --. 
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► Sewage 1rcn1mcn1 phmts design. construction and commissioning 

► ln1cgrnlcd hydrogcologic.al llnd modelling studies for water resources maoagemcnl 

including $16rm water mannge-ment ttnd groundwBle.r rl!(.harge 

► - Industrial w:.,stcwntcr managcrucnl plan 

> Chemo-de•fluorid.atl()f1 household unlis 

► Solo.r cmer_gy based elec:uolyllc de.nuoridmion plants 

► \Vise water numugcment system for Ashrams (residential schools} ,u,d households 

► Constructed We~l:inds Technology for se\.\-agc lrc:'llmtnl 

► 

► 

Cl imate chongc and Ur~ n Micro ClimBto A ssessment 

Carryin& Capacity Analysis of j region with respect 10 EnvirOnmem 

► tco.sys1cm Service Evaluation 

► Environmental Damages Cost Assessme.m/Eovironmcntal E.xtc:ma1ilies Evalua1ion 

► CC>rnprehensive Municipal Solid Waste Managcmenl (MS-WM) 

), En\·ironmcntul Impact Assessment (EIA) 

Strategic Urban Enviro;;-men1aJ M11mlS,cmct1l 

CSIR-NEERI has. adequuh: ~cicntilic and technical manpowet as well a-s instrumcnls capabiJily 

1.0 undc.rtak¢ such 5tutly , l-luwevt!r, mk.n\..level planning whh respecl 10 each .study 

compont nl/work _p~ckagc shall be worked out a.s per the a.greed scope of work. 

Co ntact Persons 

I. Dr. R:tkC$h Kumar 

Director. CSJR-NEERI 

di roclor@nceri,t\.."S.in 

2. Or. Suresh Kumar 

ChlefScie1111st and Head, En.vironmcntal lmp~1ct and Susrnltu1bilit)! DivisioR­

ms l,,.uman'@neeti.res..in 

J, Dr. Oc,,~panjan Muju1nd3r 

Sr. Prln-cipal Scientist and .I le.ad. Kolkana Zonbl Cenirc. CSI R-NEER I 

!I .. JWJYmdar@ncorf .res. i o 
4. Er. I leinanL Bherwani 

Scientist. Director' s Res,e.arch Cell. 'CSIR-NEERI 

h.bherwani@nttri,ccs,in 

- __ , --· 

- __ _, 
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• 5. Or. Bholu Rom Yad:.W 

Scientist, Technology Development Cell. CSIR•NEERI 

br.yadav@neeri.res.in 

,-

I ~\J~-"°''t 

·-

.. 

.. 

-~ 
'' -a,,,. 

~ -- . 

■ 
NEERI 

- ,- -· -·-

-- - __ , _-

-- ___ , .. -

_ .. ,-
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0 

BASELINE o.t!"'MtJC v'l'- . ,.. ~ 
. -

I fhffl• ot II•• SPCO I J)CC Antt, ... ,, &. Hlcob,1,r 1tl•t1cla Po1?1..lfon convOl Comm(Lte11 

' Oate (II Estiblbh,,,•nt 16.01.1992 

' Ho, ot R. lo"-' omu, 1 01a1s1c1 omce,i ,. 
• No. o Sta,n 

• I f eU'Wllt:11 111d Sd-,1!/lc: . 
"' ' !IIMrt I 

Scienlisls 0 . 
hit J'l'l'JitclSl:rlf • 

_- ,-- • AdtYI II i11ttt. ,1.alf - • .. , - 0 "" m ~ S ..... -
; lt11:1I ' ,aln(w.i: CAn • . " I .. , ..~IC ~IIIU:io, n . 

• Ot' ,l'\ll l.,':lo,ato~ N~!k 
l Ctr.1•.tl 1 .. '""' 0 

" •• ., • ,., '"' ,onal 0 .. Jnn, " -,1.. . 
'"' IV♦htc!iu - I ,, 'ehl:.ic ror ur,, ' 

,_ 
~ 

1111 Mot1!II 1 otaloi!et • 
' Cite W lH Uo..ot &tldUfl.ltlH . 

' I" 1 r cala,gorv 0 
; 

'" 
... ll 

I ,. o, ... 
'" ' 

., 
"'"" "' I 

" -· • .. GPI I 

• No. oteommon f:acllit!u, - .,,... 0 

" CET!' . • 
"' mo, • ,., CSMWTF ' MSW Diim11tlte, I 

l 
Wtrel1.Alr 01111rtv Ma11Honn9 
S1•Uon1rt.oca(lol\t 

'" 
.,, 

' NAMP/$11.MP Oil 
CM.OMS 0 

! "' 
Walot" ., -- ""''N.P1 5WMP - • fWOMS • 

• A&fioelatotd Ftc.l!ibet llofr astnx:lvr•I YH I 

•• 
M Library No 
~ rn.-..· ... No ., Co,'lf11191'!Ce Hall No • OuduH 
r Atir.u1I 20 '1, 1 a rt.. u .so.ooot-

201&-19 Rs. !iUII OOIY• 

J!i SoUl'ce. o, Funcll -., 
~!ltfl 

Nil 

" R,. ~!1,$0,0DDI'• 

' CM!fll "" • Olllet..Our<:n Nil 
J!i -R.._.rv. Fundt ♦viii.ti .. ., Al, Nil 

• fullrh Mll¥1Ced U 1611'.f, Nil 
(J OlhAl/9. II .,_ .. Rs. 1 oo oo ooo;-,, -11:11111• ,. fY 20U·13 Nil 

FY 201n-19 - NII . -
i~ltlll'e !No,t.Pl/ll'lt ' EJ!ltil~enl ' 

. 
M s,1.,... 

w.. ~v 2011. ,a R.s . .a.c,s:,,000:'• 
- Cb\ f'Y lOlll-19 Rs. 59,50 000(, -

~ 

• 

.....:.- ,- . 
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St.,.to Po11u11on Com rot Board / P'ollutJon Conuol Committee 
Andaman & Nicoboir l{l;lano.:s Pollution conttol Comml11ee 

Pcrforrnance Audit of SPC8s13nd PCCs -.' .• -Entries, Score 

~:-Ei-3., ' ~ M ~.~• "-'iMO Mtt;Qg1u 

A Ait Cval\ty MO!'!ftorlng l 
r e,c~.._t,oe or 041rids. c:Q\'e,etl """"' Air 011~1/ly MQl'll!orin; • ••. H 

' 
, 

St.ti'• - - • 

' Pe::c.nl)ge or St.111<1,.5 t111 .,111g 1>11,._. mcn!~ring facllltv, 
. "0 ', • 

l 
D.:,e,, SPC8/PCC lli1¥. !ts c......, r,etwo•k or,,;, OU~ No • Mordtorlnn SttlfOI\.S:1 

. 

• !-fa1, S?COIPCC skated 1vQua!Uy OaQ ....,1t, CPC81 (for 2 
1-1.is IJ'-Oto 3\ M•.rt.h 20,91 '{~ . ~ ' 

s 
~~qnui~ dJ,Gt!.IM ., A,,,.,a;o PMu COI\Ce<'l\tati'on vaiu&-111 
11:ala In 2010-11 o'o'llr 2011,ta (for l11G1eOe ZlltO colnll vo bo • • 
a,w:irdcd• 

P11rc;o-"1age O!Cfeese !n A\'81»SCI PM., conce:'IValiO!'I va•u• tor 

• WI'-' II\ 201&-19 over 2017,16 lFor 1nc10~• Zoro points to ,oe 0 0 

-llfd~d) 
wt-e!h!lrSPCBll"CC l'\ilS ,..,1...--d lh• A,l'Qa-,,!11,Y Oii~ ID • 7 ~$1'111fJ po!h.rled .1raat In ;11tldilloa I.O non •tt"""Mentcltlt$- Jnd No • 
crldca!!y pollu!D!I .M!U (CPA$} idtf'lli:\td by CPCB? • 
Peroenl~o or !I-A~ 'cl•f\4111~ potut.d are•, fot w~leh 1oc:1!on 

. 
• ~ n• fla.,.·been pfe"'Md, 

4 - 'o 0 

• Wall!r'Cv•lilV MonJ{ontlg 0 

H,1-s S'?CBIPCC iGtnlifllld ri,1u s.cr9mcJ1t! H PH Milla.t:lli!y kit 
. . 

' d,u•-M M11.if best 1.•Jc::? •• • 
•• Nwmber o( Wti•t Qu-!l!y Monl,Ottng ,111tlon1 be,tng 11pttra1ed I 

1000\fn l&f!Qlh 1;1f'rn.a1or/mc::-~lum !Wett in 11141 s;a•1 
C 0 

" 
Deel S"C8'PCC h.aYII t:s OW!I waw Q1i.111v Monill:irlng 
P,o,.•·1m111e ') 

... • 
p1,u,n1~9e 11\Cfl!.ase 1., lo,c:a1t(ln, t;0mplylh9 • ill, o,itv~t•u 

" ' laMl VM In ~ 18,19 0~ 11-18 iFor dlaeue Zito po~ lo • 0 
be a.,.,,,.l'd•OI. -
.,.,, SPCS.'PCC 1,lmc_ocfWatl!f" 0 1.11!lty D.tita ...,lh CPC8'? (for 2 . 

" 
No 0 

u•~ u;ilD Jl Ma,c:i lOl~l . 
Whti;.'lot SPC8JPCC I\U rJwtwod tn• W at,:r OJ~ly Ottt 110 

. . 
" iUl\llfy pQailtl!S sb'eld>eJ In ,11(:!dl!iut1 IO 00111111d river strcichn ~o 0 

l!Hplilieel o., CPC.81 .. P tn:lffll,'19C ol ltle,e ldenlll'i•d poll~d s-Yelc.llo~ (otwlilc:h 
tcilon .. ,~• h.11t11 bef!tl "le"affld 

0 0 

C UbOirtlory- - ' t,,$ PCSIP'CC L:ibofJlll)ty ,ecogl'c.Uld by MoEF;c ulldl!II' E(P)-.. 
Ac:t 19"6? 

•o • 
17 

()~e, SPC8,'f'CC n~e "•lid NAOL Acoedil11Jion kir Co•il ·No • Puom•t•;a of W a:or 01.1all1v fOfctl l tl:UJ.l.3tor,u1 ' 

" 
Doe~ SPCBfPCC hallO v11lkf NABL Acc!od!la!IOl'l ior O•Mral 'No • 0 
Par.11neten. o(Wall!f 00 ....... tor h11 t ,n1on1toriu? • ·i .. .. 0oH SPCOIPCC ~WI vali!S NII.UL Accredlta!lon lot Tnc.o - ·~·~: ... 0 
•111.als In Waier fot I~ Llbon1lorfcs? 

" 
i)(let, $PC91POC hlve ... , si:s NABI. Acuedit1t,(la hX HAAOS ' ....... ,~' • P,1.-am•t.taJn.Nn!:lic,n! (\<t lot b Llbof11~rifts? 

, • ~No "•\•l· . .,. ' -
21 

pt;l'Qfln~~ Cl("Reglo,,al f Dl$trlcl Oll'ic.cs Gd SPC8~ -
h.1¥1- - -1. -• ra:~,iet. 

.. ·o·,,,jj-'.· 
1. -.:... .~ ..... ., 0 

Had $PC8'PCC ~rrloo OUI ~ny Speollc Mo!\11.om•g 
. 

• ,.., 
u p1ogt•ll'lmn (Vl ~tc.1 / AJr r No,ae)dvring O'l•iO' M•W.tli 1$.odal s ... - . 

I 

. 

-

. 

-

-
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Su.ta Po!lutlon Conttol Bo:tl"d / Pollution Conu.01 Commluee - -- • - A.odanfan & Nicobar Islands Pollution Conlrol Commh(Q9 

4 iB CJlltClorv 
d Wl!il:.. ~too0-.., 

Wlltltlar SPCQIPCC "-as umgonsed 11\lfuMlfes a1 pet <:PCB 
direction, I nuadeklei? 
Wll•lh•r SPCBIPCC l'llve ""l(ed I uc,d•ted" 111$",t ► T,ac\ 17.1 to 
31-(13-2019'? 

• 

. 

' 

''V•• ..... 
v .. 

·~N'.:, 
v., 

' .ves 

•• 

~l'l(.l!i••11f-fl.On•lt!JiB!N!t1l ci!iu (CPCB ltlel\llf;td) lo,~ 1\ v. ' 
Adio ... Plan ,. •• bten ll)P,!Olitid' tOA N o.. 60 I of 1016 or .,. .J. 'O 
Hon'bto NGT Ortic, dL-4a.10-201 a1. • i 
Pe.rc111ia;.e ot ;>ott.,l!(l (IY~r 11,vasc~• (C!='<;8 ~,nllfedUot 
'MilU!AtlionPl,n ll1abc:en.a;,oroved (Of\1"0.67:lol 20 13ot • 
Hon'bto NOT Ordtr d t. 20.09-20t8l 
Percr.cnbge o,I vdltOl!Ol"I OI tf9,J!t<I k""-09 for Ml~ ~01\ 

0 

' . 

" 

-

-

I 
0 

0 

0 

0 

0 

• 
30 rlan hu been l~vtd (OA M.o, l◄O of 1016 o' tton'blo NGT 

Ordtrdl. tMt,?0 10 

:o 
- • 

" 

" 

" 
" 

" 

" 

• 
• 

WMlflar req..:red Wormosl011 w.rJ I l•~•r4ou.-'N♦•~ 
'"oeoe,ne,r!UO-NOr m,tttr (OA N o. ~f),C or 2017 of Hon'bre.; 
MGT O:dctr dL J0-01-l'(ISII nut.Mn subml!;ed 
Wh.elt>er lbt Ct.nt.,.!t lstc,,t<I by SPCBIPCC co11t.11in esson=,iol 
d♦la:il• fOOt,;I P~d1.1c.1!on C-,pa~ . 0Ua1uhy l r>C Ou.allly of 
Etlluent,Q\1ilil'r 01 EmlssloA., ,ueJ r vp,r. Jnd Ov.t11tltf and 
SIJllld.u~? 

Wlitf,flf $1'C61PCC mii.t'IIJil~ Col'tft11t1I n9ls!-.r{cornp1.tlcr 
ba~!'lf Of ctf\$tw!M) a• i•o.111tec1 \IMdtt W3!$1 "a :and Air Aa,? 

Porcent.e9e ofCTO. wtildl h~e be•" luvt<I .... i!l51n ~l'IAate:f , 
i,i1ttbd ri iora~.9. _ 

Mas O,!il'I• Systffl!i tot Ct'.11\tetll MeCf'l.t lliS."l'J De&II .ad'at-led In 
I ... Stal•? 
Has SQP/l)IOI°"°' -0(10!' dev11lopad lor ln"'ec!1011 of IMunlriM I 
comtnOt'I faollllies '1 
1, Jhe OCEMS cl.1' a 9c11Ct\1!c!d by t."le i!Wusv,11til!ted Rir 
idonlll'le.llA:>n o,I iN:lvsuy tor lnspc11;:(111n? 

~o • 
No • 
v .. . ,. , 

•• ~.2· i, 0 

2 

v .. ' 
0 

0 

Wl\♦.!f'tr •~lllwl hn been def;n,:,d !or edlon on no11-~11lyln~ •l ,.yf• ;~,. 5 
fntlnlttflll, • • ,,-

(b) tol!'Wnon treaimtnt lt <::ilt!9Slil¢1l H STP, CSTP, TSO, I nd 17::~or :-- ... O 
9MW ... 

16 4--
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State Pollullon Cqntrol Board I Pollution Control Commlttoe 
Andaman & Nicobar IJl:inds Pollu:tlo.n Contlol Comminoo 

Performance Audit 'of SPCBs..and PCCs -t -· :,:Enttles;.. 
Sow:tge l.bniigt m , nt . • . .. 
J'M:f)l'lt;,ge OffMUi!!ed ca~u~cilfof 1ru1m•nt (S IP) &:g~III\I ,· ti) ;,:,, 
................. .,1110" .. " . . 
P11,eentt;c utlli:•111)11 ol lnull1!otl H WIQCI lfttt!Yl•nt Utlllthy • .,,., 

• 
Per?:c..iltS'(I ol eomplvlnO Nfl,,._.n, aq11in1t opcrebng r.ap, c:1!\' • '• < 
STP, •• 

?eroe,i!.tge of il\.s.o,oc;a" c:on.d~c!~ tr( SPCDIPCC Of STP, ~ •• 
m.or1itor N c:ompll"11<l8 ,, v;,/lous OtOvlsiOM tnd coodi!iona of 0 
a1.11h<1t1u lkWI du .... '" 1Hl-111$1i!e re.rs? ~ 

BA TTeRY WAS 'l'E 

P.-i:..r.119e or ti,lr l'ellrly ratlmia recelvod by $Pe6f'P..CC rtom 
~ al ;t.\• "'Old.fl dllfll'IQ the t>t (!OCI Ombei-,Marr.:h ;a:id 11.pril--
$1p!1tmcer Of IHI .,. .. ,. • 
t1AZAROOUS WAST! 

Whttl,.r $PC,BIPCC nu t.Ol'lllllctied lr-v1mtocy ol H•4;Kd11u• 
W,Jffll 9en.t111fol\.. c:o!lecilon Illa d!ap:)$.lll ($1.F & lt!Clntt;UeCI) No 
d11,i110 !..nt i"'9e vea""' 
Porc1U1t.,g,e ol HW t;e11e.rators 1\8~ vuel f utt-.o,lullo., 

1-·•ntad b~ $ PC8fPCC. 0 

P-•r(.'$111,t~ of •uCho•lsalion wl'utli ll•Ye been l»u;~ wUhfn 
0 slip,ul•!ed pcracld i., 20 UI• 19 . . . 

P$Zcal:lt.age or commO'I HW .ser.:~d !1!\dnl!.s are "'•ilrtllnlng 
ESCROW-Aeeou,,I 11'1 Jlfp.-rlh! 11g1ciemeril as. .ier the 0 
MoEF&CC. 

P~t11il9e of oocuplor, r•r>domlf Yerlled by SPC8JPCO w.r I 
0 •nP111•I telVf'flll {r"Cl•n •l U cd -,ticm. 

Petcemtt91t ol lnapectlol'lot CMWTSOFs to lft0f'lfto1 ;II• 
C.,"'-l)DUIC.C cfwrl1>11s ;ll'OYlJioflS aM C.Ol'ICl•lllll'l;l of 0 
,11f1orrs.at-ol'I d111il'l,. la,1 •'1 
lair .. ,. "'V cirooeworo1oto1 d'-e11111)oeo ro, l11de"t1¥ng 
tolltamlnattd • .i ... 1 - "' 
W11,~er tden!Ulc.,llon or ~n~•«ll<I' shu f ilto;:;.111 dtlmos h•s 
been OOIT!ple.!"4" 

" •• 
Pe,cer,tagc of 1:fcnlifitd coniarnlfla ttd 11Wts ro, ....t1lch ,db., 

0 ol-ans. p,-ar111d 

BIO.M EDICAi., WASTE 

Wl!elh81' SPCBIPCC hu tond!Kltd 111v•11;o,y Oft 110, ol llce!lh .. 
core facil:tlcs (HCF$t and b.'o1'11t!:dic81 wat~ 9ener111lo1;. 
ir.1111•utnt & c11.-....... sal duri- tut 111,ee rea•s? 

v .. 

Wh•ll'I~ SPCB-'PCC subrnillcd fie Ann1.1,1 R.pon for lli• y .. r 
ZOI M a within 1.-.C<1otM!ltno l.o, ll.Ot.201&? 

v .. / 

Pe6ii:1ag,._or appbilon dis,po"-.i hy SPC81PCC to, 
IV!llorlta!lon e!pti:lllltf fot non•bedlfcd HHlrl c~ro Fad!hle. 0 ·,. . 
(HCFs! .J.\lr.h a, C&ilu , c it.. .;1,,1-. aup11t111•d a1iy1? . ' ' 
Pc<con109c of lntpcction conduCHd by SPCBIP(;C. of 08'NTF1 • 
lo monilOr a-. oompl!..ni:. or v;irkM.lt p~• ail(! eol!dll!or1S . ·o .... , . 
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Performance Audit of SPCBs/PCCs 
Andaman & Nicobar Islands Pollution Control Committee 

S. No. Category 

I Environmental Quality Monitoring 
II Enforcement and Regu latory Functions 
Ill Data Man agemeri,t and Public 'out-reach 
IV Advisory for Decision making, 
V Research & Development and Training 
VI Specific Observation by Expert Tean, 

Total 

i l I . 
• ' 

•, ' I 

Category 
Weightage 

25 
35 
20 
10 ,' 
9.5 I 

0.5 

100 

I 
I -• 

Weighted 
Score 
2.78 
7 .16 

I 

8.28 
1,54 
1.90 
0.30 

21.96 
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Report of the Ex:pel·t 'l'can1 
' ' 

The Expert Team thoroughly audited the performance or Andaman and Nicobar Islands 
Pollution Control Commiltee (A&NPCC) during June 18-19. 2019. The major weakness of 
the PCC Is avallablfity or requisite man power. especially scientific and technical to cany out 
required environmental monitoring and -assessment. It Is observed lhat air and water quality 
monitoring are noJ being carried o.ul fn regular mtefval a!ld thereby ann.ual trend (mcrease or __,__ - . 
dec,ease) or lhe pollutanls could not be assessed, The PCC issues the consent to operate 
(CTO} to the respective Industrias but relevant information as stipulated by CPCS are not 
included In the format Though onllne CTO management is in place, industries are not In a 
position to utiliz.e the advantage of the system due to poor connectivity, This area 
undoubtedly needs proper allention. Complalnl related to environmental pollution issues are 
being lodged by the public through the "Portal for Ci11zen Grievance FIiiing & Redressar 
maintained th~2ifice ofHofi'bte Lieutenant Govefnor and lhese complaints are ultimately 
forwarded to this PCC for redressal. The PCC does nol have any vehicle for conducting 
,environmental monitoring. As regard lhe public awareness and outreach programme, lhe 
PCC Is carrying out programmes satisfactorily even with llmfted resources. Laboratory 
needs lo be devetoped by providing necessary infrastructute (Instrument and human 
resources) at the ea~iesl for the sake or compliance monitoring of different lndustries. Last 
but not the least the overall infrastrocture or the PCC needs to be improved for the 
beuermeot or s~ices. __ 

• 

IG-9 

' 
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~llFf c,2TT ~cm-61Tx ~~TTfFf 
ANDAMAN & NICOBAR ADMINISTRATION 

~l:TUf ~<trur "fl"~ 
POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF SCIENCE AND TECHNOLOGY 
Dolly Gunj, Sri Vijaya Puram, Ph. No.250370 

E-mail: dstpcc-andamans@nic.in 

ORDER NO: -~-~-~-----
Dated: zg -02-2025 

In accordance of the approval · accorded from Competent 
Authority, the Secretary (Science & Technology), A&N Administration is 
pleased to extend the validity of engagement of the following Contract 
Staffs purely on Short Term Contract Basis in Andaman and Nicobar 
Pollution Control Committee, Department of Science & Technology, 
Dollygunj, Port Blair for period of one (01) Year from the date of expiry 
as mentioned in the table given below. 

The details of designation along with consolidated wages are 
given below: 

Consolidated Reference 
SI. Name of 

Designation 
Pay per of Last 

Expiring Extended 
No Candidate month in Order 

on upto 
(Rs.) 

1 2 3 4 5 6 7 

Shri IC 
Scientist 

1 Abhiman 72000.00 10-04-2025 10-04-2026 
Chandru 

Ms. Jr. 
2 Nimisha Environmental 54000.00 18-04-2025 18-04-2026 

TR Engineer 430 dated 

Ms. Pavya Jr. Scientific 27-03-
3 Assistant 49000.00 2024 17-04-2025 17-10-2025 

4 
Ms. Debiya Computer 

44000.00 12-03-2025 12-09-2025 Tirkey Assistant 
Ms. Soni Computer 

5 Salomi 44000.00 06-03-2025 06-09-2025 
Baraik 

Assistant 

The engagement as made above is subject to the following terms . 
and conditions: 

1. They shall execute a contract agreement on non-judicial stamp 
paper of Rs.10/- on this engagement. 

2. They should follow the office timings strictly. 
3. Absence without sanction of leave of any kind during working days 

shall be treated as unauthorized leave and payment on pro-rata 
basis shall be deducted from the consolidated wages. 

4. They should submit a Monthly Performance Report every month to 
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the Director (Science & Technology). Their performance will be 
reviewed on monthly basis by the Secretary (Science & 
Technology) or Director (Science & Technology), A & N 

Administration. Their services/engagement shall be terminated 
forthwith, if found unsatisfactory. 

5. They are eligible for 2 1 h ( two & half) days leave for every 

completed month. 
6. They shall also be entitled for TNDA on official tour if any as per 

the post against which they are engaged. 
7. The engagement on contract basis shall not confer any right on 

their part for claiming regular appointment/engagement in any 

capacity in this Department or any other department in A& N 
Administration. 

8. Beside the routine duties & responsibilities, he/she has to perform 

any other tasks assigned by Director & • Secretary (Science & 

Technology). 
9. Their services can be terminated on giving one month notice in 

advance. 

This has the approval of Competent Authority. 

OFFICE ORDER BOOK 

Copy to: 

Oatinder Sohal) 
Director(Sc. & Tech.) 

F. No. (2-13/PCC/SWM(2016)/2019) 

1. The PS to Secretary (Sc. & Tech.), A & N Administration for kind 
information. 

2. The Pay & Accounts Officer, A&N Administration for information 
and necessary action. 

3. The DDE (Science), Port Blair for information and necessary 

action. 
4. Shri I C Abhiman Chandru, Scientist for information. 
5. Mrs. Nimisha TR, Junior Environmental Engineer for information. 
6. Ms. Pavya, Junior Scientific Assistant for information. 
7. Ms. Debiya Tirkey, Computer Assistant for information. 
8. Ms. Soni Salomi Baraik, Computer Assistant for information. 
9. Personal file of Concerned with five spare copies. 

Digitally signed by 
Director!~<&~!) 

Date: 28-02-2025 
15:36:14 
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• F-4 ' ~-sJ..Jl--1 TI~TTcblGII~ S-l~llxi--1 
ANDAMAN & NICOBAR ADMINISTRATION 

Pcr~r-;, cf~TT -gl~r~qfr Pcr~TPT 
DEPARTMENT OF SCIENCE AND TECHNOLOGY 

Dolly Gunj, Port Blair Tel. Fax No.250370 
Email: dstpcc-andamans@nic.in 

r ..,Sri Vijaya Pu ram, dated / b .. 05. 2025 
ORDER No .. !?. ..... . 

In exercise of Powers Conferred on his, the Secretary (Science & Technology), A & 
N Administration is pleased to engage following candidates purely on Short Term Contract 
b.asis in Andaman & Nicobar Pollution Control Committee, Department of Science & 
Technology, Dolly Gunj, Sri Vijaya Puram on a Consolidated Wages per month for a period 
of one year. 

S. No. Candidate's Name & Father's Name Designation Wages in 
?./month 

1. Dr. Minakshi Dash Scientist 70,000/-D/o Sandip Dash 
2. Ms. Nazneen Junior Scientific 48,000/-D/o Allaudeen Assistant 
3. Ms. B. Someshwari Accountant 40,000/-D/o B Uma Sankar 
4. Ms. Hasnath Junior Laboratory 29,000/-D/o T Hassan Assistant 
5. Ms. Hasnath 

27,000/-D/o T Hassan 
6. Ms. Kanivasagam Shanthi Nandhini 

Field Assistant 

D/o N Kanivasagam 27,000/-

The engagement as made above is subject to the following terms and conditions: 

1. This engagement is purely on purely on Short Term Contract basis for a period of 01 
(One) year. The contract engagement shall begin with effect from the date of his/ her 
reporting for duty. 

2. They should execute a contract agreement in non-judicial stamp paper of Rs. 10/- on this 
engagement. 

3. They should follow the Office timings strictly. 
4. Absence without sanction of leave of any kind during working days shall be treated as 

unauthorized leave and payment on pro-rata basis shall be deducted from the 
consolidated wages. 

5. They should submit a Monthly Performance Report every month to the Director, Dept. of 
Science & Technology. Their performance will be reviewed on monthly basis by the 
Secretary (Science & Technology) or Director (Science & Technology), A & N 
Administration. Their services/engagement shall be terminated forthwith, if found 
unsatisfactory. 

6. They are eligible for 2½ (two & half) days leave for every completed month. 
7. They shall also be entitled for TA/DA on official tour if any as per the post against which 

they are engaged. 
8. This engagement on contract basis shall not confer any right on their part for claiming 

regular engagement/ appointment in any capacity in this Department or any other 
departments in A & N Administration. 

9. The wages are consolidated in nature hence annual increments of allowances are not 
allowed at any circumstances till the contract is over. 
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10. Beside the routine duties & responsibilities, he/she has to perform any other tasks 
assigned by Secretary (S & T} / Director (S & T} / their Authorised officer in the 
Department of Science & Technology. 

11 . Their services can be terminated on giving one-month notice in advance without 
assigning any reason thereof. 

12. The candidates are directed to report for duty in the Office of the Department of Science 
& Technology, Dolly Gunj , Sri Vijaya Puram within 10 days, failing which the candidate 
from the waiting list shall be considered for engagement 

This has the approval of Competent Authority. 

OFFICE ORDER BOOK: 
~ 

Copy to:-. 

✓ 
\ \. ' ~. 

DI E TO (Sc. & Tech.) 
[F. No. 2-13/ CC/SWM/(2016)/2019) 

1. The PS to Secretary (Sc. & Tech.), A & N Administration for kind information of 
Secretary (Sc. & Tech.) . 

2. The Pay & Accounts Officer, A & N Admn ., Port Blair. 
3. The DEO (Sc.), Shiksha Sadan , Link Road , Goal Ghar, Port Blair for information and 

necessary action. 
4. Copy to the Party concerned. 
5. Concerned file with five spare copies. 

DIRE 

~ 
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735927/2024/O/o Dir(S&T)

1

File No. M-17/2/2024-Dir(S&T)-SnT_AN (Computer No. 71686)

Generated from eOffice by Abhiman Chandru I C, Scientist(Abhi) - O/o Director(S & T), SCIENTIST-S&T, SCIENCE AND TECHNOLOGY on 18/06/2025 04:50 PM

Annexure-II

Memorandum of Understanding (MoU) 
For 

Technological Initiatives 

Between 

Andaman & Nicobar Administration, 

and 

National Institute of Ocean Technology (NIOT) 
Ministry of Earth Sciences (MoES). 

Signed on .. .?.~.::6:. October, 2024 

Director(S&T), 
Andaman and Nicobar 
Administration, 
U.T. of Andaman & Nicobar Islands, 
Secretariat, 
Sri Vijaya Puram, 
Andaman -744101. 

Director, 
National Institute of Ocean 
Technology,Ministry of Earth Sciences, 
Velachery - Tambaram Main Road, 
Pallikkaranai, Chennai - 600100, 
Tamil Nadu. 

1/8 
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735927/2024/O/o Dir(S&T)

2

File No. M-17/2/2024-Dir(S&T)-SnT_AN (Computer No. 71686)

Generated from eOffice by Abhiman Chandru I C, Scientist(Abhi) - O/o Director(S & T), SCIENTIST-S&T, SCIENCE AND TECHNOLOGY on 18/06/2025 04:50 PM

1. Preamble: 

A Memorandum of Understanding MoU was signed between Andaman & Nicobar 

Administration and National Institute of Ocean Technology (NIOT) in 2019 for 

Technology Initiatives in areas of Ocean Energy and Fresh water, Marine 

Fisheries development and EIA studies, coastal observatory and other technical 

support for A&N development activities. It was mutually decided to renew the 

MoU for 2023-2026 for the benefit of Andaman and Nicobar Islands. The present 

MoU is to implement these priority areas by NIOT in close coordination with A& 

N Administration. 

2. About the Organisations: 

2.1 A&N ~dministration: 

The A&N Administration is responsible for all local administrative service 

departments for the South Andaman distric~ North and Middle Andaman 

district and Nicobar district, comprising the respective island groups. 

2.2 National Institute of Ocean Technology ptIOT): 

NIOT was set up as an autonomous society under the Ministry of Earth 

Sciences; Government of India to develop reliable indigenous technology to 

solve various engineering problems associated with harnessing of non-living 

and living resources in the Indian Exclusive Economic Zone (EEZ), which are 

about two-thirds of the land area of India. 

3 Parties 

3.1 Indenting Party: 

Andaman & Nicobar Administration, Govt. of India. 

3.2 Executing party: 

National Institute of Ocean Technology (NIOT), 

Ministry of F.arth Sciences, Govt. of India. 

2/8 
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735927/2024/O/o Dir(S&T)

3

File No. M-17/2/2024-Dir(S&T)-SnT_AN (Computer No. 71686)

Generated from eOffice by Abhiman Chandru I C, Scientist(Abhi) - O/o Director(S & T), SCIENTIST-S&T, SCIENCE AND TECHNOLOGY on 18/06/2025 04:50 PM

4 Authorized Signatory: 

Authorized signatory for A& N Administration, Govt of India shall be the 

Director(S&T)(hereinafter referred to as the First Party) 

And 

National Institute of Ocean Technology (NIOT), MoES, Government of India, 

shall be represented by the Director, NIOT (hereinafter referred to as the Second 

Party) 

5 Functionaries, Address, Phone No & Email Ids: 

A&N Administration, Government of India and the National Institute of Ocean 

Technology (NIOT), shall identify the focal points on project-to-project basis for 

necessary interaction, exchange of information to achieve the set targets 

successfully. All correspondence on day to day matters during the course of this 

MoU shall be between respective focal points as identified in the respective 

projects. 

6 Effective Date: 

6.1 Duration: 

The MoU shall be valid for a period during 2023-2026. If further extensions 

are required, it shall be by mutual consent of both the parties in writing. 

7 Scope of Work: 

A. Technology for Energy and Fresh Water: 

1. Establishment of navigational buoy powered by wave energy with 

oceanographic sensors at various locations in the Andaman & Nicobar. 

2. Development and Demonstration of small hydrokinetic turbine for powering 

remote locations at selected tidal streams, with several off-grid modules of 

SkW. 

3. Design and Development of an offshore floating platform mounted OTEC 

plant with help of an Industry. 

3/8 
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735927/2024/O/o Dir(S&T)
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File No. M-17/2/2024-Dir(S&T)-SnT_AN (Computer No. 71686)

Generated from eOffice by Abhiman Chandru I C, Scientist(Abhi) - O/o Director(S & T), SCIENTIST-S&T, SCIENCE AND TECHNOLOGY on 18/06/2025 04:50 PM

B. Technical Support for Island Development activities 

1. Development of infrastructure for tourism. 

2. Establishment of sea link with suitable bridges for interconnectivity of 

Islands and development of port and harbour structures. 

C. Coastal Observatory and Security 

1. Establishment of Robo Coastal Observer (RCO) through any agency with 

whom transfer of technology agreement exist with NIOT. 

D. Marine Sea water Quality and Fisheries development and EIA studies in 

A&Nlslands 

1. Establishment of Open Sea cages for fish culture, seaweed culture, artificial 

reef and fish aggregation devices. 

2. Marine sea water quality and Environmental Impact studies 

3. Environmental Impact studies for developmental projects. 

For any project under this MoU, a proposal shall be prepared by NIOT with 

anticipated deliverables, time schedule, and cost. On acceptance of the 

proposal by A&N administration the proposal shall be taken up for 

implementation. 

8 Responsibilities of :Each Party: 

8.1 National Institute of Ocean Technology, (IOOT) 

✓ Develop and demonstrate the technologies for Navigational Buoy, 

hydrokinetic turbine for powering remote locations at selected tidal 

streamsand assist A&N Administration its maintenance by them. 

✓ Development of an offshore floating platform having an OTEC plant 

✓ Technical Support for Island Developmental activities and infrastructure 

such as sea link, coastal protection, port and harbour structures and 

tourism development 

✓ Installation of Robo Coastal Observer (RCO) 

✓ Marine Fisheries development through open sea cage culture for fishes, 

seaweed culture, development of artificial reefs and installation of fish 

aggregating devices 
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✓ Marine sea water quality. 

✓ Environmental Impact Assessment (EIA) surveys for developmental 

projects. 

✓ The laboratory facilities at ACOSTI NIOT - Sri Vijaya Puram shall be 

shared with the Department of Science & Technology and other 

departments of the A&N Administration to support technology initiatives 

and capacity-building efforts, as needed. 

8.2 A& N Administration: 

✓ Providing funds for implementation of above tasks after approval of project 

proposal submitted by NIOT on the activities listed in scope of work. 

✓ Facilitating visit of scientists and staff to various islands in terms of 

permits, transport, accommodation, etc. 

✓ Nominating nodal officer for each project for coordination and timely 

implementation of the projects. 

9 CONSIDERATION: 

Being a scientific endeavor no financial consideration is envisaged to flow from 

either party. The MoU is being signed considering the strengths of NIOT for 

providing technological support for realizing above services. 

10 FUNDIIIG & TERMS AND CONDITIONS OF PAYMENT: 

The projects or services will be fully funded by A & N Administration, for which 

NIOT will be submitting proposal with detailed costing. 

11 MoU MONITORING: 

The MoU monitoring committee constituted by the Chief Secretary, Andaman & 

Nicobar Administration and Director, NIOT with members from executing and 

indenting parties shall monitor the progress from time to time. 

12 CONFIDENTIALITY: 

The confidentiality of the data or any other materials shall be maintained by 

both the parties as per the sensitivity defined to it by prevailing policies. 
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13 INTELLECTUAL PROPERTY RIGHTS: 

For the avoidance of doubt~ the parties agree that the results of the efforts by 

either party under this Agreement shall not be considered "Work for hire" and 

that neither party acquires any rights to~ or licenses to use, any such results 

except as expressly set forth in this Agreement. 

Where significant efforts are from NIOT, NIOT shall be the sole owner of any 

intellectual property (including but not limited to knowhow, patents, 

copyrights, design rights, rights relating to computer software, data, and any 

other industrial or intellectual property rights) developed during the course of 

the MOU. 

14 RELATIONSHIP: 

Nothing in this MoU shall be construed to make either party a partner, an 

agent or legal representative of the other for any purpose. 

15 NON - EXCLUSIVITY: 

The relationship of the parties under this MoU shall be non-exclusive and both 

the parties, including their affiliates, subsidiaries and division are free to 

pursue other agreements or collaborations of any kind. However, when entering 

into a particular research agreement, the participants may agree to limit each 

party's right to collaborate with others on that subject. 

16 CHANGE IN SCOPE OF WORK: 

Any change in scope of work would be with mutual consent of both the parties. 

17 MODIFICATIONS: 

Any further modifications to this MoU, if required, would be through 

amendments with mutual consent in writing. 

18 FORCE MAJEURE: 

Neither party shall be held responsible for non-fulfillment of their respective 

obligation under the agreement due to exigency of one or more of the 

unforeseen events such as but not limited to Acts of God, war, floods, 

earthquake, cyclones, strikes, lockouts, epidemics, riots, civil commotion etc. 
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provided on the occurrence and cessation of such events, they effected thereby 

shall give notice in writing to other party within one month of such occurrence 

or cessation. If the force-majeure conditions continue beyond six months, the 

parties shall then mutually decide about the future course of action. 

19 INDEldNn'Y: 

The A&N administration hereby agrees to indemnify and hold harmless NIOT 

against any and all suits, losses, liabilities, damages, claims, settlements, cost 

and expenses, including reasonable attorneys' fees, based on or arising, 

directly or indirectly from the MoU 

20 SETTLEMENT OF DISPUTES: 

✓ Any dispute or difference between the parties hereto, shall be settled 

amicably the parties at first. In case of failure, the same shall be referred to 

a Sole Arbitrator, appointed by the Hon'ble Lt. Governor, A & N Islands for 

Arbitration. The Arbitration proceedings shall be held at a mutually agreed 

place convenient to both the parties failing which as per Section 20 of the 

Arbitration and Conciliation Act, 1996 and subsequent Amendments made 

therein. The decision of the Arbitrator shall be final and binding upon the 

parties. 

✓ The Competent Court Located at the place where the arbitration proceedings 

took place shall have the jurisdiction over the un-resolved disputes after 

Arbitration. 

21 TERMINATION: 

During the tenure of the agreement, either Party may terminate and nullify this 

MoU by providing prior written notice of 30days to the other party for any of 

the reasons. 

✓ Termination for Convenience: For convenience without assigning any 

reason. 

✓ Termination for Cause: For the breach of obligations / responsibilities / 

conditions of this agreement by the other party, with an opportunity to cure 
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• 

/ rectify such a situation within thirty (30} days to the defaulting party and 

no remedial action is taken to the satisfaction of the aggrieved party . 

✓ Termination for Force Majeure: In the event of "Force Majeure" as defined 

in this MoU. 

✓ Obligations upon Termination: Following termination or expiration of this 

Agreement~ in addition to any other obligations existing hereunder or 

otherwise at law or in equity, 

a) The rights and obligations of the parties there shall to be settled by mutual 

discussion. 

b) The agreement arrived at between the parties hereto for the utilization of the 

intellectual property (defined in clause # 13) shall survive the termination of the 

agreement. 

IN WITNESS WHEREOF, the Parties,jereto have caused this MoU to be signed in 

their respective names on this l.'1 day of Oc.h>~ , 2024. 

Director(S& TJ, 
Andaman and Nicobar Administratio~ 
U. T. of Andaman & Nicobar Islands, 
Secretariat, 
Sri Vijaya Puram, 
Andaman -744101. 

Name: 

~i.~ 
National Institute of Ocean 
Technology, (NIOT) 
Ministry of Earth Sciences, 
2nd Fl.oor, NIOT Campus, 
Velachery - Tambaram Main Road, 
Pallikkaranai, Chennai - 600100, 
TamilNadu. 

Witness: 

Name: 

Address: 

:;;7-~ I c1>/ ::z-u 

&, .~HA,fLAH I 

...scP-a. Ht or 
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LABORATORY ANALYTICAL FACILITIES 

Name of the Board / Committee: Andaman & Nicobar 

Pollution Control Committee 

PART I: Facility available for monitoring of environmental 

parameters: 

S. 

No

. Parameters 

Faciliti

es 

Availa

ble 

(Yes / 

No) 

If facility 

is not 

available, 

 Specify 

Timeline 

for 

addition 

of this 

paramete

r.  

 (in 

months) 

Action Taken 

for addition of 

this parameter 

  (Specification 

finalized / 

procurement 

initiated / work 

awarded / 

outsourced ) 

Remarks 

A. Sample Matrix / Group of Water and Wastewater

(a) Physical Tests

1 Temperature 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

NIOT facility is 

available. 

Facility availlable with 

ANPCC 

2 Colour 

Yes 6 months 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

3 pH 
Yes - Procured 

Facility availlable with 

ANPCC 

4 Turbidity 
Yes - Procured 

Facility availlable with 

ANPCC 

5 Conductivity 
Yes - Procured 

Facility availlable with 

ANPCC 

6 Total Solids 

Yes 6 months 

As per the MOU 

between 

ANPCC and 

NIOT, the 

Procurement Initiated 

by ANPCC 

Annexure-III
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facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

7 Total Dissolved 

Solids (TDS) 
Yes - Procured 

Facility availlable with 

ANPCC 

8 Total Suspended 

Solids (TSS) 

Yes 6 months 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

(b) Inorganic Tests   

(i) General & Non-metallic   

1 Alkalinity 
Yes - Procured 

Facility availlable with 

ANPCC 

2 Chloride 
Yes - Procured 

Facility availlable with 

ANPCC 

3 Cyanide 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

4 Dissolved 

oxygen 
Yes - Procured 

Facility availlable with 

ANPCC 

5 Nitrite nitrogen 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available 

- 

6 Nitrate nitrogen 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available 

- 

7 Ammonical 

nitrogen 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

- 
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facility at NIOT 

is available 

8 Fluoride Yes - Procured - 

9 Hardness (Total) 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

10 Calcium 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available 

- 

11 Magnesium 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available 

- 

12 Phosphate 
Yes - Procured 

Facility available with 

ANPCC 

13 Sulphate 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

NIOT facility is 

available. 

- 

14 Sulphide 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available 

- 

15 Total Residual 

chlorine (TRC) 
Yes - Procured 

Facility available with 

ANPCC 

(ii) Trace Metals Tests   

1 Aluminium (Al) Yes - As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

 

- 

2 Arsenic (As) 

Total 
Yes - - 

3 Barium Yes - - 

4 Boron Yes - - 

5 Chromium (Cr)  

Hexavalent 
Yes - - 
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6 Chromium (Cr) 

Total 
Yes - 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

7 Cadmium (Cd) Yes - - 

8 Cobalt (Co) Yes - - 

9 Copper (Cu) Yes - - 

10 Iron (Fe) Yes - - 

11 Lead (Pb) Yes - - 

12 Manganese 

(Mn) 
Yes - - 

13 Mercury (Hg) Yes - - 

14 Nickel (Ni) Yes - - 

15 Potassium (K) Yes - - 

16 Sodium (Na) Yes - - 

17 Vanadium (V) Yes - - 

18 Zinc (Zn) Yes - - 

19 Selenium (Se) Yes - - 

(c) Organics (General) and Trace Organics Tests   

1 Biological 

Oxygen Demand 

(BOD) 

Yes  6 months  

As per the MOU 

between 

ANPCC and 

NIOT, the 

NIOT facility is 

available. 

   

Procurement 

under process 

Procurement Initiated 

by ANPCC 

2 Chemical 

oxygen demand 

(COD) 

No  6 months  

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

3 Oil & Grease 
Yes - Procured 

Facility availlable with 

ANPCC 

4 Phenolic 

Compounds as 

C6H5OH 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

5 Benzopyrene 

No 12 Months 

At this initial 

phase, the 

department is 

- 
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establishing and 

procuring 

equipments for a 

laboratory  

6 Pesticides   

6.a Organochlorine Pesticides (OCPs) Tests   

i Aldrin 
No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

ii Alpha 

Endosulphan 
No 12 Months 

iii p,p’-DDT No 12 Months 

iv Alpha-HCH No 12 Months 

v Beta HCH No 12 Months 

vi Beta 

Endosulphan 
No 12 Months 

vii Gama-HCH No 12 Months 

viii o,p’-DDT No 12 Months 

ix p,p’-DDE No 12 Months 

6.b Organophosphorus Pesticides (OPPs) Tests   

i Malathion No 12 Months At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

ii Methyl 

parathion 
No 12 Months 

iii Chlorpyriphos No 12 Months 

iv Dimethoate No 12 Months 

v Dieldrin No 12 Months 

vi Ethion No 12 Months 

(d) Microbiological Tests   

1 Total Coliform 

Yes 

- 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 
2 Faecal Coliform 

Yes 

3 E. Coli Yes 

- 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

4 Faecal 

Streptococci 
Yes - 

(e) Toxicological Tests   

Page 76 of 102

4501



1 Bioassay 

method for 

evaluation of 

toxicity using 

fish (90% 

survival of fish 

after 96 hrs in 

100% effluent) 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

B. Sample Matrix / Group of Solid / Solid Waste   

(a) Soil / Sediment / Compost Tests   

1 Cation 

Exchange 

Capacity (CEC) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 2 Electrical 

Conductivity 

(EC) 
No 12 Months 

3 Organic carbon 

(Chemical 

Method ) 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

4 pH Yes - - 

5 Soil moisture Yes - - 

6 Total nitrogen Yes - - 

7 Metals by 

digestion (As, 

Cd, Cr, Pb, Ni 

etc.) 

Yes - - 

(b) Hazardous Waste (Liquid / Slurry / Sludge / Solid / Semi-

Solid) Tests 
  

1 Corrosivity No 

12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

2 Ignitability 

(Flash Point) 
No - 

3 Loss on Drying 

at 1050C (% 

Moisture 

Content) 

No - 

4 Loss on Drying 

at 5500C (% 

Organic 

Content) 

No - 

5 pH 
Yes - Procured  

Facility availlable with 

ANPCC 

6 Organic 

carbon/matter 

(Chemical 

Method ) 

No 
12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

- 

7 Calorific Value No - 
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8 Toxicity 

Characteristics 

leaching 

procedure 

(TCLP) 

Leachate and 

Metals in 

Leachate 

(As,Cd,Cr, Pb, 

Ni) 

No 

equipments for a 

laboratory  

- 

C. Sample Matrix / Group of Analytes: Air   

(a) Ambient Air   

1 Nitrogen dioxide 

as NO2 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available  

 

However, steps 

have been taken 

for setting up of 

facility at 

ANPCC, 

spectrophotomet

er has been 

purchased, and 

the 

specifications 

for the reagents 

have been 

finalized, with 

the purchase to 

be made through 

the GEM portal. 

The purchased 

RDS equipment 

is equipped with 

the capability to 

analyze gaseous 

pollutants. 

Facility availlable with 

ANPCC 

2 Sulphur dioxide 

(SO2) 

Yes - 

3 Particulate 

matter (PM10) 
Yes - Procured 

Facility availlable with 

ANPCC 

4 Particulate 

matter (PM2.5) 
Yes - Procured 

Facility availlable with 

ANPCC 

5 Carbon 

Monoxide 
Yes 

- 

These facilities 

are available in 

the CAAQMS 

Facility availlable with 

ANPCC 

6 Ozone 
Yes 

Facility availlable with 

ANPCC 
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7 Benzene 

No - 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

8 Ammonia 
Yes - Procured 

Facility availlable with 

ANPCC 

9 Metals in 

Particulate 

Matter, Pb 

No 

12 Months 

At this initial phase, 

the department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

10 Metals in 

Particulate 

Matter, As 

No 

11 Metals in 

Particulate 

Matter, Ni 

No 

12 Particulate 

Benzo-a-Pyrene 

(BaP) 

No 

(b) Stack Gas / Stationary Source Emission   

1 Particulate 

Matter 
No 6 Months 

Procurement 

under process 

Procurement Initiated 

by ANPCC 2 Sulphur Dioxide No 
6 months 

3 Carbon Dioxide No 

4 Carbon 

Monoxide 

(NDIR based 

Method) No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

5 Temperature No 

12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory 

- 

6 Moisture No 

7 Oxygen 

No 

8 Oxides of 

Nitrogen 
No 6 months 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

9 Halides 

(HCL/HF) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 
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(c) Noise Level   

1 Ambient Noise 

level 

measurement 

(20 to 140 dB) 

Yes - Procured 
Facility availlable with 

ANPCC 

2 Source Noise 

Level 

Measurement 

(Industrial 

process, DG set- 

20 to 140dB) 

Yes - Procured 
Facility availlable with 

ANPCC 

(d) Meteorological Monitoring   

1 Ambient 

Temperature 
Yes - 

ANPCC has 

installed 

Continuous 

Ambient Air 

Quality 

Monitoring 

Station 

(CAAQMS) 

which as 

facilities to 

monitor 

metrological 

monitoring.  

Facility availlable with 

ANPCC 

2 Wind direction Yes - 

3 Wind speed Yes - 

4 Relative 

Humidity 
Yes - 

5 Mixing Height 

No 12 Months 

  
    

Specific remarks, if any:   

  
    

  
    

  
    

  
    

  
    

PART II: Details of Laboratory Infrastructure (Instruments and Equipment) 

        

S. 

No

. 

Name of 

Instrument / 

Equipments 

Availa

ble 

 Yes / 

No 

If the 

Instrume

nt / 

Equipmen

t is not 

available,  

 Specify 

Timeline 

for 

procurem

ent of this 

instrumen

t  

Action Taken 

for 

procurement of 

this Instrument 

/ Equipment  

 (Specification 

finalized / 

procurement 

initiated / work 

awarded / 

outsourced ) 

Remarks 
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 (in 

months) 

A. List of Instruments / Equipment for Sampling of Water, 

Wastewater and Soil / Hazardous Wastes 
  

a ) Mandatory Requirements   

1 Portable / Pen 

type pH meter / 

pH strip 

Yes - Procured 
Facility availlable with 

ANPCC 

2 Portable 

Dissolved 

Oxygen Meter / 

Field Fixing 

using chemicals 

Yes - Procured 
Facility availlable with 

ANPCC 

3 Electrical 

Conductivity 

meter pen type 

Yes - Procured 
Facility availlable with 

ANPCC 

4 Flow meter / 

Physical flow 

measuring 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

  

5 GPS / Mobile 

with GPS app 
Yes - - 

Facility availlable with 

ANPCC 

6 Ice Box (2 nos.) 

(150 litre & 100 

litre capacities) 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

7 Thermometer 

Yes 6 months  

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

8 Stainless steel 

bucket with 

nylon rope and 

mug 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 
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9 Ground water 

level measuring 

device 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

10 Scoop / shovel 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

11 Auger / core 

sampler 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

b) Optional Requirements   

1 Bottom Sampler 

/ Depth sampler 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

2 Chloroscope for 

residual chlorine No 

12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

3 Vandorn or 

equivalent water 

sampler 

(Automatic 

sampler when 

composite 

sampling to be 

done) 

No - 

4 Ekman Dredge No   

B. List of Instruments / Equipment for Sampling of Ambient 

Air and Source Emission monitoring 
  

a) Mandatory Requirements   

1 Fine dust 

samplers PM2.5 

(*4 Nos) 

Yes - Procured 
Facility available with 

ANPCC 

2 Respirable Dust 

Sampler PM 10 

(* 4 Nos) 

Yes - Procured 
Facility available with 

ANPCC 
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3 High Volume 

Sampler ( SPM ) 

(4 Nos) 

Yes - Procured 
Facility available with 

ANPCC 

4 Handy Sampler 

with set of glass 

impingers (*2 

Nos) No 12 months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

5 Low Volume 

Sampler (LVS) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

6 Tedler bags 

different sizes 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

7 Meteorological 

tower (All in 

one telescopic 

Mast)  with 

sensors 

comprising wind 

speed, wind 

direction, 

ambient temp., 

Relative 

humidity, Solar 

radiation, 

rainfall etc. 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

8 Nitrogen 

Cylinder 

portable 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

9 Activated 

Charcoal tubes/ 

Tenex 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 
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10 Barometer 

(Digital) 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

11 Isokinetic Stack 

Monitoring Kit 

complete with 

Stack 

monitoring 

instrument panel 

with inclined 

cum vertical 

manometer, 

Cold Box, 

Vacuum pump, 

Glass assembly 

impingers 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

12 Modified S type 

Stainless steel 

Pitot tube 

(Standard 

length)  with 

Assembly 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

13 Monoblock type, 

rotary design 

vacuum pump 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

14 Orsat Apparatus 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

15 Source emission 

monitoring 

Impingers train 

set with spare 

impingers  100 

ml & 225 ml 

capacity 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 
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16 Stainless steel 

heated Sampling 

Probes with 

thimble holders  

short and long 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

17 Flue Gas 

analyzer 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

18 Thermometer/ 

Thermocouple 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

19 Calibrator for 

Noise Meters 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

20 Digital Sound 

level ( Noise ) 

Metres 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

21 Portable TOC 

Analyzer for 

emission 

monitoring. 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

22 Polyurethane 

Foam  PUF 

Sampler 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 
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b) Optional Requirements   

1 Anemometer 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

2 Weather 

Monitoring 

system 

Yes - 

These facilities 

are available in 

the CAAQMS 

Facility available with 

ANPCC 

3 Wind 

speed/wind 

direction 

monitor 

Yes - 

4 Continuous 

Ambient Air 

Monitoring 

System, Fixed 

Yes - 

5 Continuous 

PM10 Analyzer 
Yes - 

6 Continuous 

Ambient Air 

Monitoring 

System, Mobile No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

7 Continuous 

PM2.5 analyzer 
Yes - 

These facilities 

are available in 

the CAAQMS 

Facility available with 

ANPCC 

8 Ambient 

Nitrogen Oxides 

(NO-NO2-NOx 

Analyzer 

Yes - 

9 Ambient Ozone 

Analyzer 
Yes - 

10 Ambient BTEX 

Analyzer 
Yes - 

11 Multipoint Gas 

Calibration 

system 

Yes - 

12 Ambient 

Sulphur Dioxide 

analyzer 

Yes - 

13 Ambient Carbon 

Monoxide & 

Carbon dioxide 

analyzer 

Yes - 
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14 Total 

Hydrocarbon 

analyzer 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

15 Ambient 

Ammonia 

analyzer 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

16 Zero Gas 

Generator 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

17 Synthetic Air 

Cylinder 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

18 Calibration Gas 

Cylinders, SO2, 

NO, CO, NH3B 

,enzene and 

Toluene  One 

each with 

stainless steel 

Regulators 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

19 Continuous 

emission 

monitoring 

equipment No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

20 19 inch Rack 

mounting 

system for air 

analyzers No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 
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21 Dry Gas Meter 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

22 Diesel Exhaust 

analyzer 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

23 Exhaust CO/HC 

analyzer with 

Sampling Probe 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

24 Automated 

Noise 

Monitoring 

System No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

25 Integrating 

Sound level 

meter 

Yes   Procured 
Facility available with 

ANPCC 

26 Continuous 

PM10& PM2.5 

Monitoring 

Analyzer TEOM 

system 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

27 Top loading 

orifice kit for 

calibration of 

HVS No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

28 Permeation 

tubes (SO2, NO-

NO2-NOx,NH3, 

BTX) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

- 
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equipments for a 

laboratory  

C. List of Equipment required for processing of 

Environmental Samples: 
  

a) Mandatory Requirements   

1 Accelerated 

Solvent 

Extraction 

(ASE) System 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

2 Ammonia 

distillation 

assembly/TKN 

Analyzer No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

3 Analytical 

Balance 4/5 digit 

& 6 digit 

(Digital) 

Yes 6 months  

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

 

However, 

ANPCC has 

placed the order 

on the GeM 

Portal.   

Procurement Initiated 

by ANPCC 

4 Aquarium for 

Toxicity 

bioassay test 

with complete 

accessories (*4 

Nos) 

No 12 months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

  

5 Autoclave (*2 

Nos) 
Yes - Procured 

Facility available with 

ANPCC 

6 Bacteriological 

Incubators 

Stainless steel 

(*2 Nos) 

Yes - Procured 
Facility available with 

ANPCC 

7 Bio safety 

cabinets 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 
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8 BOD Incubators 

(2 nos.) 

Yes 6 months 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

9 Centrifuge 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

10 COD Digestion 

heated Blocks 

(2) with capacity 

16 nos. or more 

No 6 months 
Procurement 

under process 

Procurement Initiated 

by ANPCC 

11 Cyanide 

Distillation 

Assembly (3) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

12 Deep Freezer- 

Capacity 500 

litre 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

13 Laboratory Ball 

Mill Grinder 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

14 Laboratory 

Grinder 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 
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15 Laminar Flow 

bench for 

Microbiological 

analysis 

Yes 6 months 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

16 Magnetic Stirrer 

with heating 

system (*2 Nos) 

Yes - Procured 
Facility available with 

ANPCC 

17 Mechanical 

Shaker 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

18 Membrane 

Filtration 

assembly with 

vacuum pump (2 

nos.) 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

19 Microbial 

culture 

refrigerator 

Yes 6 months 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

20 Microwave 

Digester with 16 

vessels/ Hot 

Plate 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

21 Muffle Furnace 

(*1 Nos), Range 

1200 C 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 
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22 Phenol 

distillation 

assembly (3) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory . 

- 

23 Plate counter, 

Manual/Automat

ic 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

24 Digestion 

Chambers/ 

Fume hood 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

25 Digital 

Thermometer & 

Humidity meter- 

All lab area 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

26 Dispensers 

(Various 

capacities ) up to 

5, 10, 25 & 50 

ml 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

27 Filtration 

Assembly with 

vacuum pump 

Yes - Procured 
Facility available with 

ANPCC 

28 Fluoride 

Distillation 

Assembly (3) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

29 Arsenic / 

Fluoride Glass 

Distillation 

assemblies No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 
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30 Glass Double 

Distillation 

Assembly 

/Water 

Purification 

System 
Yes 6 months 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

31 Heating mantles 

(2 nos.) 
Yes - Procured 

Facility available with 

ANPCC 

32 Hot plates 

(small, Medium 

and Large ) (*2 

nos.) 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

33 Thermo 

Hygrometer 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

34 Imhoff Cone 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

35 Top loading 

Precision Digital 

Balance 

(minimum 

detection 

0.001mg/0.01 

mg) with anti-

vibration 

facility-  

 3 nos. i.e 4/5 

Digit (2 nos), - 6 

Digit (1 no) 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

36 Refrigerators 

Big Size 300 

litres or more, 

double door- 2 

nos. 

Yes 6 months 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

Procurement Initiated 

by ANPCC 
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being used. 

 

Procurement 

under process 

37 Rotary 

Evaporator 

(Buchi type) 

with water 

recirculating 

chiller 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

38 Separating 

funnel shaker 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

39 Soxhlet 

Apparatus 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory 

- 

40 Solid Phase 

Extraction (SPE) 

/SPME 

Extraction 

system 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

41 Thermometer 

(Alcohol) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

42 Dry & wet bulb 

Thermometer 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 
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43 Toxicity 

characteristic 

leaching 

procedure 

(TCLP) 

Extractors (Zero 

head and Bottle) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

44 Ultra sonic 

water bath- 

Capacity 3 litre 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

45 Water Bath with 

temperature 

control (*2 Nos) 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

46 Water Bath with 

temp. for 

mercury sample 

digestion- 20 

BOD Bottles 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

D. Analytical Instruments at Environmental Laboratories   

a) Mandatory Requirements   

1 Atomic 

Absorption 

spectrometer 

(AAS)- Flame, 

Hydride & 

Graphite Tube 

Atomizer (GTA) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

2 Binocular Stereo 

Zoom 

Microscope 

Yes - Procured 
Facility available with 

ANPCC 

3 Bomb 

Calorimeter 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

4 BTX Analyzer 

with BTX 

calibrator 
No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

- 
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procuring 

equipments for a 

laboratory . 

5 Colony counter 

Yes 6 months 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is currently 

being used. 

 

Procurement 

under process 

Procurement Initiated 

by ANPCC 

6 Conductivity 

meter- 2 nos. 
Yes - Procured 

Facility available with 

ANPCC 

7 Environment 

conditioning 

chamber 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

8 Digital Burettes- 

50 ml*2, 100 

ml*2 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

9 Dissolved 

Oxygen Meter 

(Bench model) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

10 Flame 

Photometer 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

11 Flash Point 

Apparatus 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory . 

- 
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12 Gas 

Chromatograph 

Mass 

Spectrometer 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

13 High 

Performance 

Liquid 

Chromatograph 

(HPLC) 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

14 Inductively 

Coupled Plasma 

(ICP) 

Spectrometer-

OES 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

15 Ion 

Chromatograph 

Anion & Cations 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

16 Methane and 

Non Methane 

(NMHC) 

Analyzer No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

17 Microscope – 

100x 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

18 Microscope 

Binocular 

Research 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

19 CO (NDIR 

based) Analyzer 
No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

- 
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procuring 

equipments for a 

laboratory  

20 Nephelometer 

(Turbidity 

Meter) 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

21 pH-Meter with 

combined 

electrode (3 

point)- 2 nos. 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

22 Specific ion 

Analyzer with 

ion selective 

electrodes No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

23 Spectrophotomet

er Visible 

(Portable) 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

24 TKN Analyzer 

semi-automatic 

with aluminum 

block digester No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

25 UV-Vis 

Spectrophotomet

er 

Yes - - 
Facility available with 

ANPCC 

26 Moisture 

Content 

Analyzer 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

b) Optional Requirements   

1 Automatic 

Titration 

Assembly 
No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

- 
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procuring 

equipments for a 

laboratory  

2 Carbon, 

Hydrogen, 

Nitrogen and 

Sulphur (CHNS) 

Elemental 

Analyzer 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

3 EDXRF 

Analyzer/WDX

RF Analyzer 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

4 Fourier-

transform 

infrared 

Spectrometer 

(FTIR) 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

5 Flocculator ( Jar 

testing 

apparatus) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

6 Toxic Gas 

Analyzer 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

7 Organic 

Halogen 

(AOX/TOX) 

Analyzer No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 

8 TOC Analyzer 

Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 
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9 High Resolution 

Mass 

Spectrometer 

(HRGC-HRMS) 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

10 Inductively 

Coupled Plasma 

Mass (ICP-MS) 

Spectrometer 
Yes - 

As per the MOU 

between 

ANPCC and 

NIOT, the 

facility at NIOT 

is available. 

- 

11 X Ray 

Fluorescence 

(XRF) 

Spectrometer 

(Portable) 

No 12 Months 

At this initial 

phase, the 

department is 

establishing and 

procuring 

equipments for a 

laboratory  

- 
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LABORATORY ANALYTICAL FACILITIES 
     

Name of the Board / Committee: Andaman & Nicobar Pollution Control Committee 
     

Facility available, outsourced & under procurement status for monitoring of environmental parameters (Air/ emission, water/ 

wastewater & Soil) 
 

Category In-house (Available) Outsourced (MoU with NIOT / External) Under Procurement / Process 

WATER (Surface, 

Ground, 

Wastewater, Soil, 

Solid Waste, 

Microbiology) 

1. pH, Temperature, 
2. Turbidity, 
3. Conductivity, 
4. TDS, 
5. Total Alkalinity, Chloride, 
6. DO, Oil & Grease,  
7. Phosphate, 
8. Basic sampling instruments 

(pH/DO/Cond. meters, 
samplers, ice box, SS 
bucket)  

9. Simple soil/solid waste 
tests: Moisture, Organic 
matter (basic) 

1. Colour,  
2. Total Solids,  
3. TSS, 
4. Hardness, 
5. Ca, Mg,  
6. Sulphate, 
7. Sulphide - Cyanide, 
8. Nitrite, 
9. Nitrate,  
10. Ammonical-N - Trace Metals: Al, As, B, Cd, 

Cr (VI/Total), Cu, Fe, Pb, Mn, Hg, Ni, Zn, Se, 
V, Co, Na,  

11. K - Phenolic Compounds, 
12.  Benzopyrene,  
13. Pesticides (OCPs, OPPs) - Microbiology: 

Total Coliform,  
14. E. coli,  
15. Faecal Coliform,  
16. Faecal Streptococci - Toxicology: Bioassay 

methods - Soil/HW: CEC,  
17. EC,  
18. heavy metal digestion,  
19. organic carbon,  
20. total N,  
21. TCLP,  
22. calorific value,  
23. corrosivity,  

1. BOD/COD incubators 
(partially available, expansion 
ongoing) 

2. COD digestion block units 
3. Microbiology: Laminar flow 

benches,  
4. microbial refrigerators,  
5. culture media facilities - 

Soxhlet extraction,  
6. distillation assemblies 

(fluoride/phenol) - Bioassay 
aquarium setup - Ball mill 
grinder, 

7. muffle furnace,  
8. calorimeters (for HW 

analysis) 
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24. ignitability 

AIR / EMISSIONS 

(CAAQMS, 

Ambient, Stack, 

Noise, 

Meteorology) 

1. CAAQMS: SO₂, NO₂, 
PM10, PM2.5, CO, O₃, NH₃ 

2. Meteorology (CAAQMS): 
Temperature, Wind 
speed/direction, RH  

3. Manual Air Monitoring: 
PM10, PM2.5, SPM (HV 
samplers/FDS) 

4. Noise: Portable Sound 
Level Meter, Manual noise 
surveys - Basic calibration 
kits & gas sampling 
equipment 

1. - Stack emissions: PM, SO₂, NOx, CO₂, CO, 
Temp, Moisture, O₂, HCl,  

2. HF - Trace Organics/Metals: Benzene, BaP, 
Pb, As, Ni in PM - VOCs,  

3. Pesticides in air (GC-MS based) - 
Continuous Emission Monitoring (CEMS) - 
Hydrocarbon Analyzer,  

4. NH₃ Analyzer - Advanced Noise: Automated 
noise monitoring systems 

1. - Continuous PM Monitoring 
(TEOM) - Stack monitoring 
kits (portable) - Exhaust gas 
analysers - Calibration 
gases/cylinders with 
regulators - Automated noise 
calibration systems - 
Continuous HC/NH₃ 
analysers (planned) 

 

Page 102 of 102

4527


